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INTRODUCTION

In view of the recent amendment maadehe Patents Act, 1970 by the Patents (Amendment) Act, 2005
effective from 03 January 2005, the Official Journal of The Patent Office is required to be published unde
the Statute. This Journal is being published on weekly basis on eveay Eadering the various proceedings

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries
this Official Journal and other information as required by the public should be addressed to the Control

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters sc

the content can be enriched.

(Om Prakash Gupta)
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

29™ MAY , 2020
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THE PATENT OFFICE
KOLKATA, 2905/2020
Address of the Patent Offices/Jurisdictions
The following are addresses of all the Patent Offices located at different places having th&erritorial
Jurisdiction on a Zonal basis as shown below:

Office of the Controller General of Patents, 4 The Patent Office,

Designs & Trade Marks, Government of India,

Boudhik Sampada Bhavan, Intellectual Property Rights Building,

Near Antop Hill Post Office,S.M.Road,Antop Hill, G.S.T. Road, Guindy,

Mumbai & 400 037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in

x  The States of Andhra Pradesh,
Telangana, Karnataka, Ke rala, Tamil
Nadu and the Union Territories of
Puducherry and Lakshadweep.

The Patent Office,

Government of India, 5 The Patent Office (Head Office),
Boudhik Sampada Bhavan, Government of India,
Near Antop Hill Post Office,S.M.Road,Antop Hill, Boudhik Sampada Bhavan,
Mumbai & 400 037 CP-2, SectordV, Salt Lake City,
Phone: (91)(22) 24137701 Kolkata - 700 091
Fax:  (91)(22p4130387
E-mail: mumbai -patent@nic.in Phone: (91)(33) 2367 1943/44/45/46/87
x  The States of Gujarat, Maharashtra, Madhya Fax:  (91)(33) 2367 1988
Pradesh, Goa and Chhattisgarh and the Union E-Mail: kolkata -patent@nic.in
Territories of Daman and Diu & Dadra and Nagar
Haveli

x  Rest of India
The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 25300200 &8032253
Fax: (91)11)28034301& 28034302
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal, Delhi and the Union Territory of
Chandigarh.

Website: www.ipindia.nic.in
www.patentoffice.nic.in
All applications, notices, statements or other documents or any fees required by the Patents Act, 1970
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate offices of the Patent Office.
Fees:The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.
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SPECIAL NOTICE

18 Months publication as required under Section 11A of the Patents Act, 1970
as amended by the Patents (Amendment)cd 2005.

Notice is hereby given that any person at any time before the grant of Patent may give representation by wa
opposition to the Controller of Patents at appropriate office on the ground and in a manner specified uni
section 25(1) of thé’atents (Amendment) Act, 200®ad with Rule 55 of the Patents (Amendment) Rules,
2006.

Notice is also given that if any interested person requests for copies of the complete specification, drawing ar
abstract of any application already published, thequuogty of the same can be supplied by the Patent Office as
per the jurisdiction on payment of prescribed fees of Rgeé/page. If any further details are required to be

obtained, the same can be provided by the respective Patent Offices on request.

(Om Prakash Gupta)
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS
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SPECIAL NOTICE

Under the new provision of tHeatents Act, 1970 as amended by the Patents (Amendment) Act, 200¢
and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part |
Section 2 has been discontinued and instead The Official Journal of the ©#iea is being published
containing all the activities of The Patent Office such as publication of all the patent applications "after 1¢
months , grant of patents & all other information in respect of the proceedings as required under the provisit
of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis drriehkagry

The Journal is uploaded in the website every Friday. So Paper form amO®Dform of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every effort isbeing taken to publish all the patent applications under section 11(A) of the Patents Ac

However, if duplication of publication of any application is found, then earlier date of publication will be taker
for the purpose of provisional protection for Apgnt and Patent Office will grant Patent not before six months

from the date of second publication, provided that there is there is no third party representation.

The Patent Office Journal No. 22/2020 Dated 29/05/2020 20471



Early Publication:

The following patent applications have been published undegection 11A (2) of The Patents (Amendment) Act 2005 and rule
24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of
Patents at the appropriate office against the grant of the patent in therpscribed manner under section 25(1) of the Patents
(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911044737 A
(19) INDIA
(22) Date of filing of Application04/11/2019 (43) Publication Date : 29/05/2020

(54) Title of the invention : OBJECT RECOGNITION DEVICE FOR VISUAL IMPAIRED PERSONS

:G06K000900000!(|(71)Name of Applicant :
HO04N000714000C| 1)Manipal University Jaipur
(51) International classification A61H0003060000 Address of Applicant :Jaiptkjmer Express Highway, Dehn
G03B003704000C|Kalan, Near GVK Toll Plaza, Jaipur, Rajastha3@07, India.
G06K000946000C| Rajasthan India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Dr. Dilbag Singh
(33) Name of priority country ‘NA 2)Dr. Manijit Kaur
(86) International Application No ‘NA 3)Dr. Yadunath Pathak
Filing Date ‘NA 4)Bagesh Kumar
(87) International Publication No :NA
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to an object recognition device for visual impaired person(ssicgrafspectacle having an elastic
band that is worn by a blind person, multiple of camera installed on a front 5, back 1, right 4 and left 3 side of trenbaijofing
360 degree view of the surrounding of the blind person, a microcontroller @atedrwith the camera 1, 3, 4, 5 for classifying an
processing the surrounding image/video using machine learning, a converting module connected with the microcontroller 7
converting the image/video into text files and converted text files into spsawp OCR and FLITE algorithm, a speaker 8 install
in the spectacle for informing the blind person about the detected image/video, a communication module in corporaton witl
microcontroller 7 for transmitting a message signal to the concern aighorit

No. of Pages : 1No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011011938 A
(19) INDIA
(22) Date of filing of Application :19/03/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : A METB®D AND SYSTEM FOR DETECTING ROAD ANOMALIES

:G07C000500000 | (71)Name of Applicant :
G08G000101000(| 1)Audertec Solutions LLP
(51) International classification G06Q004008000( Address of Applicant :SCO 31516, First Floor, Himalaya
G07C000508000(|Marg, Sector 35B, Chandigafl60036, India Punjab India
G08G000116000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Singh, Tarunpreet
(32) Priority Date ‘NA 2)Singh, Paramijit
(33) Name of priority country ‘NA 3)Singal, Manav
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method and system for detecting road anomalies is disclosed which determines the road anomalies by analyzing thwe vide
road taken through the data capturing unit (100) mounted on vehicles. The data capturing unit (10Qureddafcapture the vide
of the entire road through a wide angle and G Sensor based camera and corresponding GPS coordinates through a GPS |
data captured is stored in local memory and later transferred to the processing unit (300bdse ééntral server is configured 1
identify various road conditions based on different parameter. The method and system classifies the quality of roadmdwogor
worse and determines the right speed to cross the road anomaly based on recent drieacexjphe system is configured to pro
the key insights about the road condition to the road authorities as well as the subscribed drivers and insurance Eguparies

No. of Pages : ZNo. of Claims : ¢
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011014619 A
(19) INDIA
(22) Date of filing of Application :01/04/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : COST EFFECTIVE ROBOTIC BASED SEGREGATION OF HOME WASTE TO REDUCE WOR
TIME OF BLUE-COLLAR WORKERS

:B65F000114000|(71)Name of Applicant :
B65F000100000C| 1)Dr.L.Godlin Atlas
(51) International classification B09B000300000( Address of Applicant :Assistant Professor SCSE, Galgota
G06Q001006000 [University, Greater Noida Uttarakhand India
B65F000300000C| 2)Dr.Rajakumari
(31) Priority Document No ‘NA 3)Dr.P.Hamsa Gayathri
(32) Priority Date ‘NA 4)Mr.Rajkumar.K.K
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International ApplicatioiNo ‘NA 1)Dr.Maria Manuel Vianny
Filing Date ‘NA 2)Mr. Arjun K.P
(87) International Publication No *NA 3)Mr.Sreenarayanan N.M.
(61) Patent of Addition to Application Numk:NA 4)Mr.Sreeji S.
Filing Date ‘NA 5)Mr.Manu Mundappat Ramachandran
(62) Divisional to Application Number ‘NA 6)Mrs.Bindu Babu
Filing Date ‘NA 7)Dr.N.Thillaiarasu
(57) Abstract :

India faces lot of challenges in waste management process like collecting garbage, transporting processpagahdscalation ¢
waste devastates natural resource. The system in our country cannot cope with the entire volumes of waste generated by «
population and so the impact is high on environment and public health. Minimal amount of waste id rrayhieh leads to an
unhealthy environment. Segregation of garbage in urban area is a challenge due to urbanization, industrialization and ecor
growth. Dumping of degradable and non degradable waste together contaminates the water by extrastiogti@Xie range of
waste generated by the cities in a year is between 1.1 million to 3.3 million tones which includes medical wastes spdastindse
food wastes etc. Segregating these wastes will play a tremendous role in the development afrsmitic growth by maintaining
human, animal health and soil resource. Our aim is to segregate the waste as degradable and non degradable by autiomad
categorize the waste type and reduce the involvement oftblisgs workers to segregate nuatly as degradable and non
degradable, which in turn reduces the chance of being unhealthy. Thus, the automatic segregation of waste improvéas not ¢
hygiene of mankind but also the environment by reducing the contamination of ground water agdstesidn order to segregate
home waste at disposal point, our proposed project delivers simpleffexdive and eco friendly segregation cabinet which sen:
the waste materials and classifies as degradable and non degradable and further movssididegeldsage in two separate
compartments. It reduces the burden of humans to segregate, as the amount of waste materials dumped increases day by
impact of our project is to reduce the economic wastage for segregating garbage and make dwgatisyon

No. of Pages : No. of Claims : t
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021015721 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 29/05/2020

(54) Title of theinvention : SYSTEM AND METHOD FOR IDENTIFYING FRUIT SHELL LIFE

:A01H000508000(|(71)Name of Applicant :
A23B0007160000| 1)Varsha Yogesh Bhole
(51) International classification F26B0023020000 Address of Applicant :501, Gitanjali Garden, Sector 10, P
A61B0005010000(no. 229, Kharghar, Navi Mumbai Maharashtra India
G01N002572000C| 2)Prof Arun Kumar
(31) Priority Document No ‘NA 3)Dr. Suryakant Babanrao Patil
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of pgority country ‘NA 1)Vvarsha Yogesh Bhole
(86) International Application No ‘NA 2)Prof Arun Kumar
Filing Date ‘NA 3)Dr. Suryakant Babanrao Patil
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a system and method for identifying fruit shell life. The frulifeh@s been determined based «
how much frit is ripped and according to that classification has been done. As ripening is a biological change there must b
output or heat input that is an exothermic or endothermic reaction and thus there must be a relation with its surfacege®sper
temperature affects most of the biological processes in the development of fruits which in turn influensefrodor, sugar
content, acid content, starch content, smell, etc. Using thermal imaging without the destruction of fruit, it has beshtlofisasvth
fruit gets ripe, every day the temperature of the fruit gets increase. Thus according to this temperature differendayodietch,
we can identify the shelf life of fruit in accurate manner.

No. of Pages : ZNo. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :11/04/2020

(21) Application N0.202021015780 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : AUTOMATIC WATER FLUSHING SYSTEM

:F04B005314000|(71)Name of Applicant :
A61F000266000C| 1)Dr. Suhas Deshmukh
(51) Internatioal classification E03D000508000( Address of Aplicant :A1001, Megh Malhar Raga, S. No. &
E03D000504000(|Bavdhan Pune 411021 Maharashtra India
G01F000318000(| 2)Mr. Shubham Sunil Hawaldar
(31) Priority Document No ‘NA 3)Mr. Milind Dattatray Killedar
(32) Priority Date ‘NA 4)Ms. Shubhada Sunil Hawaldar.
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. Suhas Deshmukh
Filing Date ‘NA 2)Mr. Shubham Sunil Hawaldar
(87) International Publication No *NA 3)Mr. Milind Dattatray Killedar
(61) Patent of Addition to Application Numk:NA 4)Ms. Shubhada Sunil Hawaldar.
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Present invention related to automatic water flushing system used for cleaning the urinal, consists of foot plate,dRedddatta
plate), Foundation blogkSprings( mounted on rods), Connecting rod, Plunger (connected to connecting rod), Pipe, incompre
Plunger( actuating valve), Valve, Pistons, Connecting rod (between lower and upper disc of piston), Valve spring, linhpipe
water tank), Otlet pipe. When person stands on foot plate at that movement valve actuate because of pressure is acting on
incompressible oil due to movement of foot plate, connecting rod, plunger and metered (i.e. constant volume) quantigndémw
into valve through inlet pipe. after that person left his position at that time due to retraction force of valve spring anubsioitied)

on rod ,which is attached to foot plate .piston ,plunger, foot plate comes to normal position and metered quarditg@iestout

from outlet. This innovation maintains hygiene, saves water, robust and reliable.

No. of Pages : ZNo. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021016174 A
(19) INDIA
(22) Date of filing of Applicaibn :14/04/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : ABNORMAL CELL PROLIFERATION DETECTION SYSTEM

:G06K000946000!(((71)Name of Applicant :
G06T0007110000| 1)Shubham Kamlesh Shah
(51) International classification A61B0006000000 Address of Applicant :7, Sumitra Niwas, Sangam |l societ
A61B0006030000(|B/h Axis Bank, Sapa Road, Godhra, Guja8®9001, India.
A61B0005000000|Guijarat India
(31) Friority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Shubham Kamlesh Shah
(33) Name of priority country ‘NA 2)Dr. Bhabani Shankar Prasad Mishra
(86) International Application No ‘NA 3)Dr. Manoranjan Mohapatra
Filing Date ‘NA 4)Dr. Ruby Mishra
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An abnormal cell proliferation detection system comprise of an input module installed in the system that is accessedoby a u
providing Computerized Tomography (CT) scanned image(s) of an organpeopessor aonected with the input module for
segmenting the image(s) into multiple perimeter coordinates in order to identify the organ region in the image(s), meamibin
association with the prerocessor having multiple layers and filters for miningaaet of features related to abnormal cell growt
from the image(s) after identification of the organ, a conversion unit linked with the convolution unit that transforrapatitem
features into an organized linear matrix format and a classificationlenodnnected with the conversion unit for tracing and
classifying the growth into malignant or benign lesion by scrutinising the features via &mawltiel object detection protocol.

No. of Pages : 1No. of Claims : 1
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(12) PATENT APPLICATION PWBLICATION (21) Application N0.202021016189 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : CLOGGINGREE SORTING SYSTEM FOR TINY PRECIOUS STONES AND GEMS

:BO7B000146000!|(71)Name of Applicant :
B01D005304700C| 1)Robro Systems Private Limited
(51) Internatbnal classification B07B001316000C Address of Applicant :404, Commerce House, 7 Race Co
(G01J0003020000|Road, Indore 452003 Madhya Pradesh India
C02F000312000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Harshit Sureka
(32) Priority Date ‘NA 2)Neeraj Nevatia
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Cloggingfree sorting system 100 for tiny precious stonesgerds has a modular sieving arrangement 200 compri
of a stack of sieving chambers 210. An extendible lid 270 having an engulfing internal profile 271 complementary tosn ext:
profile of the top lid 240, the measurement and control system 400 corgofsa first and second motor speed control 310, 320
process time control and a process display cluster 410, direct and impact weight measurement system 420. A noise contro
protection arrangement 500 wherein the stack of sieving chambers 210rexds@cthe sieving mechanism 300 by the extendible
270, the stack of sieving chambers 210 rotates with a cyclically repeated impact force and the tiny objects experieatlg a cy:
varying downward and upward force 294, 295, in the backdrop ofvéajranal force, the tiny objects pass through a plurality of
graded sieve plates 260, the tiny object stuck in any hole 261 of the graded sieving plates 260 gets dislodged ddieatithe cy
varying upward and downward force 294, 295.

No. of Pa@gs : 4¢No. of Claims : 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021016302 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention WATER BASED CUO (COPPERXIDE) AND ZNO (ZINCOXIDE) HYBRID NANOFLUIDS DEALS
WITH THERMAL MANAGEMENT DEVICE.-

:C09K000510000(| (71)Name of Applicant :
GO06F000120000C| 1)Bumataria, Rakesh Kantilal
(51) International classification B01J0023800000 Address of Applicant :Research Scholar of Gujarat
F28D0015000000| Technological University, B/H Primary School, Vadi Vistar, A
B82Y0030000000|Ambardi (Gajabhi), Ta. Bhanvad, City ilghumi Dwarka State
(31) Priority Document No ‘NA Gujarat Country India Pin Code 360515 Gujarat India
(32) Priority Dae ‘NA 2)Nalbandh, Altaf Hanifbhai
(33) Name of priority country ‘NA 3)Chavda, Neerajkumar Kabirdin
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Bumataria, Rakesh Kantilal
(87) International Publication No *NA 2)Chavda, Neerajkumar Kabirdin
(61) Patent of Addition to Application Numk:NA 3)Nalbandh, Altaf Hanifbhai
Filing Date ‘NA
(62) Divisional to Applicatia Number ‘NA
Filing Date ‘NA
(57) Abstract :

The water based CuO (copper oxide) and ZnO {akide) hybrid nanofluids deals with thermal management device comprisiny
nanoparticles suspended in a base liquid, wherein the nanoparticles comprisddarand copper oxide ngparticles, and whereir
the nanoparticles have a nanoparticle concentration in the nanofluid of about 0.01% to about 5% by volume and hybdd nar
contains, 25wt% Cud5wt% ZnO (hybrid fluidl#Cu0:Zn0O(25:75)/DI Water), 50wt% Cu8dwt% ZnO (hybrid fluid
2#Cu0:Zn0(50:50)/DI Water) and 75wt% Ct&3wt% ZnO (hybrid fluid3#Cu0:Zn0O(75:25)/DI Water as a utilize to heat transf
median in the provided heat pipe of the heat transfer. When the heat pipe was charged with 728%@n®/D| water and 60
inclination angle can achieve the best heat transfer performance among other types of working medium and orientation. In
is found that the thermal performance of heat pipe was retarded by increasing the heat load in the range of 60W touréQy. |
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(54) Title of the invention : FOOT RESASSEMBLY FOR MOTORCYCLE
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B62J0025000000
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(71)Name of Applicant:
1)VRB Products Private Limited
Address of Applicant :# 11, Siddhivinayak, B/H Bhujbal
Farm, Sadguru Nagar, Naskii22009, Maharashtra, India

B60J0001180000 |Maharashtra India

(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Bhavsar Vaibhav Rohidas
(33) Name of priority country ‘NA
(86) InternationbApplication No ‘NA

Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

FOOTREST ASEMBLY FOR MOTOR CYCLE Abstract Disclosed is a simple and easy to operate footrest assembly (100)
motor cycle. The assembly (100) comprising at least one lever (10) connected to at least one stopper device (40)ehsbagie
cable (30), at leasine footrest rod (20) pivoted to move between an open position and a closed position, and at least one sy
The stopper device (40) is connected to the cable (30) and is adapted to keep the footrest rod (20) in closed positionainder
conditions. The lever (10) is mounted on a handle (60) of the motor cycle in such a way that the driver can apply pressuré¢
cable (30) transmits the pressure experienced thereon to the stopper device (40), releases the stopper device (40 fathets
rod (20) disengages with the stopper device (40) and set to open position. Figure 1

No. of Pages : 1No. of Claims : ~

The Patent Office Journal No. 22/2020 Dated 29/05/2020 20480



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021016486 A
(19) INDIA
(22) Date of filing of Applicéion :16/04/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : METHOD AND APPARATUS FOR PREVENTION OF AEROSOL SPREAD DURING SURGIC#
AND DENTAL PROCEDURE

:F24F000900000 | (71)Name of Applicant :
A61C000100000!| 1)Patil Sameer Sidhagouda
(51) International classification A62B002302000C Address of Applicant :Tower-6304, R2 Sector, Amanora
A61C001900000!| Park town Aspire towers, Hadapsar, PuA#1028 Maharashtra
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(31) Priority Document No ‘NA 2)Doshi Suneet Hasmukhlal
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Patil Sameer Sidhagouda
(86) International Application No ‘NA 2)Doshi Suneet Hasmukhlal
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Adition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

10) Abstract: Method and apparatus for Preventiofhesbsol spread during surgical and dental procedure generates an invisib
shield and barrier in between the patient and the dental operatory area so that it fedinscidmal protection method both for the
clinician and the patient. This also serassan invisible mask. The aerosol, splatter, biochemical and biological hazardous sul
are generated in a dental operatory due to the use of dental tools. These tools operate at various frequencies gdoarady fro
ultrasonic and create partd of various sizes that keep floating in the air for up to few hours and cause various diseases, dis
and infections to the clinician when he breathes in this contaminated air. This device is a combination of an airrcahtairgraanc
an air sution unit that uses forced air to create positive and negative pressure areas to contain the contaminants in an invis
enclosed area around the patient and then directly removing it from there once the treatment is over. This deviceepotinarias
and other staff serving the patient from facing the adverse effects of aerosols and also ensures that the patientas iifahimfe
clinician or the staff was already infected and vice a versa. (fig.2)
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(54) Title of the invention : SYSTEM AND DEVICE FOR ARTIFICIAL LUNG
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A61M0005440000| 1)Pr- Pankaj Kumar . . _
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(31) Priority Document No ‘NA 2)Dr. Neel Kamal
(32) Priority Date ‘NA 3)Dr. Syrya Deo Choudhary
(33) Name of priority country ‘NA g;g: \éwaer?é:nhit?r?;r
(86) International Application No ‘NA '
Filing Date ‘NA 6)Dr.S.Ba:camurugan.
(87) International Publication No i NA Uf;g??igkg}gi%gr'
(61) Patent of Addition to Application . ' J
Number ‘NA 2)Dr. Neel Kamal
Filing Date ‘NA 3)Dr. Surya Deo Choudhary
(62) Divisional to Application Number ‘NA 4)Dr. Vineet Shekher
Filing Date ‘NA 5)Dr. Chandan Kumar
6)Dr.S.Balamurugan
(57) Abstract :

The lungs is used to bring fresh oxygen to a body. The removatlodic dioxide and the other wastage in a body it will give you
freshness to a body. We have multiple channels to combine all the inner and outer tubes. We have an oxygen tank pivat wil
oxygen to supply in blood to circulating in a body to maintsliody at a particular temperature. We have a heat exchanger it
exchange the heat in a blood to maintain a body temperature. We have an H20 tank it will supply water in a circuldting tub
maintains the energy in blood cells to maintain the bedyperature. We have inlet and outlet tubes it which maintain a good
circulation in a system to gain good efficiency in a patient. Hence, we have a structure to maintain the systems teerbodydpt
the normal stage. This system requires the gooihtgtsand outlet chamber should to clean to increase the efficiency.
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(54) Title of the invention : DESIGN AND DEVELOPMENT OF INNOVATIVE Al BASED SYNCHRONISED GEAR AND
CLUTCH SHIFTER MECHANISM.

:F16H005910000| (71)Name of Applicant :
B60K002002000C| 1)Dr.S.S.Chinchanikar
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(31) Priority Document No ‘NA 4)Mr.Niranjan Sandip Kakade
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(62) Divisional to Application Number ‘NA 4)Mr.Niranjan Sandip K akade
Filing Date ‘NA 5)Mr.Parth Rajendra
(57) Abstract :

Design and development of innovative Al based synchronised gear and clutch shifter mechanism.-AlbstrBogsent invention
deals with design and development of one of kind gear shifter assembly t@mdttis¢ lag in orthodox gear changing tool and
smooth rpm based transaction in various dynamic phases. In the melskede mbodiment of the invention, the gears are shifte
suggests that of a motor mounted directly on the-gase of the mechanisaof the any vehicle, the geahifting rods of the
mechanism being equipped with racks with that mesh pinions on the shafts of a combine of armatures; the propulsiomtoir&s
in turn, or controlled by one switch, that is capable of swinging irkelse and anticlockwise planes, the operative lever acquiri
associate irslot in a switchcasing carried by the steering post; the movement of same switch is controlled by an ECU circuit
to stop grinding of the gears against one another in abmamsmission, just in case they are not move quickly into registration w
the geashifting operation and therefore the operative handle of the switch is capable of smooth transaction. This inventton
associate improved electric gear shifthat is especially helpful in reference to motor vehicles; and therefore the primary obje
supply improved and simplified electrical gesdnifting mechanisawhich is totally custormade to its purpose.
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(54) Title of the invention : A METHOD OF DETECTION OF DNA TRANSFORMATION USING CARBOWTS (GDOTS)
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C12N001574000(|Santa Cruz West, Mumbai400054 (Maharashtra, India)
C12N001582000( | Maharashtra India
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(86) International Applicédn No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
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(62) Divisional to Application Number ‘NA
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(57) Abstract :

Thepresent invention relates to a method of detection of DNA transformation using Carbon-dots)(€@mprising the step of
extracting a plasmid DNA; preparing a plasmid DIT8lots conjugates; transforming competent culture cells of Bacillus subtilis
MTCC 441 with DNA-Cdots conjugates; detecting the transformants using fluorescence microscopy.
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(54) Title of the invention : INTEGRATED CHABASED PLATFORM FOR THE PASSENGERS AND TRAVEL OPERATOR
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(61) Patent of Adition to Application Numbe:NA
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(62) Divisional to Application Number ‘NA
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(57) Abstract :

A conversational Artificial Intelligence (Al) platform configured to provide automated response to users in an intenggtivenen
by applying layers of Al engine that comprises of Al based-auggestion, Al markup language, Natural Language Processing
(NLP), unsupervised algorithms and machine learning and deep learning methodology to constitute and provide set of defii
responses using deep mul#isk learning and reinforce the learning capabilities of machine using the feedback mechanism. T
platform provides a mukthannel, multiplatform, multilingual and multiformat virtual assistant to provide static anehamyic
responsesbasedonUSey queries. The Al platform further provides
language (CBML) and easy to integrate and manage using Chatbot as a Service (CaaS).
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(54) Title of the invention : RESTRICTED ACCESS WINDOW BASED METHOD FOR PROVIDING DIFFERENTIAL
SERVICES TOGROUP OF NODES IN NETWORK

:HO01MO001044000(|(71)Name of Applicant :
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(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention rela¢o the field of wireless networks. More particularly, the present invention relates to a communice
system and method for providing differential services to group of nodes in network. Further the present inventionaekgete
access windoWRAW) based service differentiation method for the group of devices. Advantageously the present invention r
a communication system for providing differential services to group of nodes in network without changing the default MAC
parameters. Thergsent invention relates to a communication system for providing differential services to group of nodes in |
for association of communication devices and for slot allocation. Further the present invention relates to an apparedassvith
point [110] and the communication devices [100] implemented on a computing hardware comprising a processing unit, a m
and a transceiver unit, for implementing the method.
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(57) Abstract :

ABSTRACT The present disclosure provides a method and system for ebased video compression. The method includes
combining context information with saliency information to generate heatmap which is used to identify one or nimansigni
regions and one or more insignificant regions. The one or more significant regions are encoded with a high number of bits i
compared to the number of bits used for encoding one or more insignificant regions. By performingbema@xtideo compssion,
the present disclosure yields a considerable size reduction on the overall video without degrading the viewing expgbaersss.c
Fig. 1la
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(57) Abstract :

In accordance with an asgt of the present invention, a system for purifying air through natural means is provided. The syste
includes a filter bed to grow plants with roots through a growing medium such that the roots receive plurality of aittfiowsdtipie
sets of pollutats and arrests a first set of pollutants. The system then includes a filter membrane made of a fibrous structure
configured to receive the airflows from the filter bed such that the filter membrane arrests a second set of pollitastsassed
throughthe filter bed. The system also includes an air propulsion mechanism with at least one fan, connected to the surface
filter membrane propels the indoor, airflow through the filter bed and the filter membrane. The system then includebat ultr:
light chamber connected to the air propulsion mechanism receives the airstreams from the filter membrane and disinfects t
airstreams from a third set of pollutants from the airstreams. The system further includes an IOT based system coodiguided
the air propulsion mechanism and the ultraviolet light chamber. The system furthermore includes a user interface communi
connected to the IOT system and configured to display pollution level, various activity and status of components. Fig 2.
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(57) Abstract :

India generates about 2BDtonnes of plastic wastes every day. It was estimated that around 10000 tonnes of plastic wastes remains uncc
left on the environment. These uncollected plastic wastes spoils environmental health and reduces the soil qualitduBteetigenerally collec
possible plastic wastes and recycle it for next product. The recycling of waste plastic is done by two processes, dricdlingdmy moulding.
A huge area is required for both the process. This invention combines plastic carghimgulding unit to form a smart cost unit and gives a w
for effective plastic waste management. This invention brings insight in combing two separate units without consumieg.large a
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Publication
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(57) Abstract :

Autonomous Stélized Thermal Sensing System for virus scanning during epidemics is to avoid or minimize human intervention and spee
process of thermal scanning and control the spread of infection. Social closeness may increase the spread of the ltehsgimmber of
humans involved or the less time with crowd, the better the situation will be. But there might be minimum needs whicbpigaterpeve in the
society. The proposed autonomous thermal sensing system minimizes human involvement and eesjuessitherving the purpose. Brief
description of the system Epidemic virus outbreak is a situation which creates the spread of virus through variougeeasuastlor closeness
a person who is infected due to the virus. The virus spreads rapaityexponential way. Unfortunately humans travelling from one country tc
another country become serious carriers of virus unknowingly. To restrict the outbreak and subside the situation tepliedattbéepidemic, all
the channels leading into thation are screened thoroughly. For this thermal sensing of the passengers is quite essential primary step. Th
sensors are operated and the results are directly verified by a paramedical assistant. These paramedical assistantsar® metéected by
the contagion. The situation can be convalesced by providing an Automatic Thermal Sensor System. This system carapétiiather s
automatically immediately after each use so that infection do not spread to others.
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(57) Abstract :

The invention proposes an object orientation principle which describes the functionalities of automated passport mapstgemfeotsvarious
perspectives. The diagrams depicts the funetidbehavioral and structural aspects of automated passport system. The proposed modeling
methodology is based on the principle of object orientation, which allows describing both software and functionaliiigs Exptizermore, it is
illustrated howthe weltknown object oriented specification language unified modeling language can be adopted, to provide an adequate
formalization of its semantics, to describe structural and behavioral aspects of smart phone database managemenesyiidrothielgical and
physical parts. It is needed to implement the software on the basis of Object Oriented Model developed. Flaw in modsrzapraabstantially
contribute to the development cost and time. The operational efficiency may be affected ldereedpecial attention is paid in planning phase
the same is extended to the implementation phase of the invention.
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(57) Abstract :

ABSTRACT Presat invention relates to a wrist device (100) used in bionic hand. The wrist device (100) is to provide a bion
for an individual that can rotate and lock in seven locking positions and can be controlled by the users. The improlestiterist
(100) includes a cog wheel (4) with seven locking positions. The seven locking positions are arranged at an interval of 30ha
locking positions are obtained by compression of the compression spring (6) and moment of indexing wedge (5) in upisard
The indexing wedge (5) movement results in the cogwheel (“rdjagement from the said indexing wedge (5) and enables the
palm end (7) to move freely in desired angles. The wrist device (100) allows the human beings to accomplish sophisticated
movements. It enables the human beings to complete the tasks accurately. It provides to user an adjustable multiplekdogitic
wrist device system (100) and enables the user to grasp objects of various shapes and sizes with minimal number a$.comp
Figure associated with Abstract is Fig. 2
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(54) Title of the invention : MULTIPLEX PCR ASSAY WITH COCKTAIL OF PRIMER MIX TO IDENTIFY PATHOGENIC
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:C12Q000168900 | (71)Name of Applicant :
GO01NO003356900(| 1)JSS Medical College, Mysuru (Affiliated to JSS Academy
(51) International classification A61B0005150000|of Higher Education & Research)
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Filing Date ‘NA 3)Dr. Prashant Vishwanath
(87) International Publication No *NA 4)Dr. Suma MN
(61) Patent of Addition to Application Numk:NA 5)Dr. Devananda D
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A Multiplex PCR assay with a unique cocktail of primer mix to identify pathogenic bacteria causing sepsis in neonates by ci
blood samples. The sensitivity of multiplex PCR diagnostic tool is used for the detection of microbial targets whiclcésidnhar
slight modifications over the standard sigased spin column method for genomic DNA extraction and a sample enrichment
pretested appropriate enrichment media.
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(54) Title of the invention : AN APPARATUS FOR EXTRUDING DOUGH

:A21C001116000(|(71)Name of Applicant :
B65D008812000,| 1)Guruprasath M
(51) International classification A21C000304000C Address of Applicant :C/o. Green Powers, Plot No. 73,
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(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT AN APPARATUS FOR EXTRUDING DOUGH The present invention explains an apparatus for egtdadigh,
comprising a frame 101, a tank 102, a cylinder 105 and piston 106, a die 107, a cutting mechanism 108, a lifting me8hanisi
plate 111. The tank 102, including an upper end 103 and a lower end 104, is affixed to the frame 101 for recdvugitihe
cylinder 105 with piston 106 is attached to the frame 101 above the tank 102 for extruding the dough. The lower end tEHOK @
provided with the die 107. The cutting mechanism 108 is provided for cutting excess dough below theTdie lifing mechanisn
109 is attached to the frame 101 below the tank 102, moves vertically relative to the frame 101. The plate 111 is ptbeided ¢
lifting mechanism 109 for receiving the extruded dough from the die 107. Fig.1
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1)Dr. Naga Kishore
Repaka
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(72)Name of Inventor :

1)Ms Sravya
Neethipudi

2)Dr. Naga Kishore
Repaka

(57) Abstract :

The present invaion is effective against all types of microbes, comprising a rectangular device made of copper; filters with 1
coated metal on adsorbent materials such as gelatin, cellulose and other polysaccharides are fixed on walls of tise désice,
lined up with single to multiple bulb sockets producing UV rays with a wavelength between 200 and 280 nanometers. Devit
ultra sonicator producing specified frequency of u#toaind waves within controlled time. Device can be connected to charging
or can be used directly by connecting with rechargeable battery (12 V). Automated indicator is fixed for the UV light and
ultrasonication unit duration of exposure.
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(57) Abstract :

As an alternate to conventional power sources, this invention aims to harness mechanical energy dissipated througlstepsa
by using the piezoelectric phenomenon. An arrangement of sensorswdtlotagn appropriate mechanical coupling design, serves
the basis for the piezoelectric energy harvesting tile that harnesses energy from mechanical motion. The electric eagrgy ge
when appropriate load is applied on the tile is captured via#ukedircuit designed to cumulate irregular pulses of power from tt
piezoelectric stacks, rectify them, stores them in a capacitor and convert accumulated energy to a constant DC ouimat whe
voltage level has reached on a storage capacitor. Thigyecan be utilized to power different electronic devices which consum
power. The Harvesting unit is a doormat provided at a suitable height so when a visitor steps on it the doorbell imadtivated
notifies the user of their presence.
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(57) Abstrat:

ABSTRACT METHOD AND KIT FOR DETERMINING THE CALCIUM LEVEL IN A BODY FROM A SALIVA SAMPLE The
present disclosure provides anvitro, noninvasive method for determining the calcium level in a body from a saliva sample. -
method comprises the steffscoeating a pH table and a calibration graph. Dipping at least a portion of a test strip into a test s
sample, to obtain a sample coated portion. The sample coated portion of the test strip is then maintaineddtarenpred time to
obtain a cabr change in the sample coated portion. The color change of the sample coated portion is then analyzed with the
and the calibration graph to determine the calcium level in the body. The present disclosure further provides a kihifingeter

calcium level in a body. The method and the kit of the present disclosure-iisvasive, easy to use and is ceffective.
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(57) Abstract :
Generally rocking achildisoneofthe@ | | engi ng act for our aightseDuatéimprdper roekiagt

baby will suffer with poor ventilation which cause restless sleep, get disturbed in brain development, continuous dnactj\ena
mentioned by medical stydeports. To overcome these issues, the present invention is created for newborn babies to reduc
disorders. This invention is working based on Cloth cradle arrangement and stepper motor setup.
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(57) Abstract :

The main aim of the system is to develop the wireless power transmission technology for charging the electric vehiciesindi
The serious environmental pollution caused by internal combustion engigether with the depletion of fossil fuels, has motiva
global interest in ecfriendly energy. As a result, electric and hybrid vehicles that use both a combustion engine and an elec
engine have already been widely commercialized. Howevegleaiiric vehicles, such as phig electric vehicles and battery electr
vehicles, are distributed narrowly at present owing to some battleted drawbacks such as large size, heavy weight, high pric
long charging time, and short driving range. In Hareto address battery problems, the concept of roagwayered electric vehicl
has been proposed. With this system, the electric vehicle is charged on the road by wireless power charging, andctre Hei

be down sized and no waiting time fdrarging is needed.
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(57) Abstract :

The dairy products monitoring is very much essential in the day to day life since any contamination many sgigirtui€t. In the
dairy industry the monitoring of the status of the milk manually will take long time and the manual labor has to benpresenta
periodically monitor the status. In this system we are going to monitor the parameter of theciék semperature once if the
temperature goes high the cooling system will get automatically ON. The pH value of the milk is determined in ordehetHigd
the milk is contaminated or not. The density of the milk value are monitored in order tatedtim calories content of the milk wh

will be useful for the cost estimation of the milk supplied. Track the vehicle carrying milk to known
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(57) Abstract :

Abstract Exemplary aspects of the present disclosure are directed towards the Energy EfficiehagiduBuilding Energy Management Systet
(BEMS) which typically consists of several Remote ManagementifatsnRMTs) 101 installed in every distribution board (DB) of a
building/commercial complex for power measurement and control. These RMTs communicate with each other and with a Meimselatral
(BEMS MAIN) 103 through mesh network 102 formed throughFRVor RF and operates on cloud computing protocol. Both RMT 101 and M.
central console (BEMS MAIN)103 consist of OLED display 103d for statistics display, inbuli,V&F, and Bluetooth transceivers 103f for bet
reliable communication and onboa800mAH LiPo battery for continues power supply. In RMTs, Noninvasive Current Transformers (CTs)
and Potential Transformers (PTs) 101d signals are processed by ADE7816 Power IC 101b and relevant power data is Sarnde (loviga)
enabled ESP32 miocontrollers 101a. This RMTs 101 send the power data to Main central console (BEMS MAIN) 103 thrdtigRRALO2
which has irbuild GSM700 module 103b for internet connectivity 107. This Main central console (BEMS MAIN)103 communicates with cl
platforms Amazon Web Services 104 and MATLAB ThinkSpeak 105 for suitably processing and storing the data for future analysis and f
executing control strategies. Amazon Web Services 104 performs statistical analysis over the cloud and sends the akertthtotigh AP or
voice assistants or receives a command to control the Modular case circuit breakefQCB1 01 e. Wher eas MATLAB
free highclass GUI graphical representation, analysis, and prediction tools to users in their free mobile application wherd ehosereviie
required. Through user interface 106 and AWS cloud, ingtnetan be given to control any Modular case circuit breaker 101e present in th
distribution board for power control. The invention will help in energy auditing, load demand forecasting, and analyss obpsumption at
different nodes in any estafifiment of the small or large layout. FIG 1
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(57) Abstract :

The present invention relates to a process for the preparation of Matigthoxyacetoacetate of formula I, which is industrially

feasible Formula |
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(57) Abstract :

A fabric personal protection equipment (PPMask, fabrics) offering general viral suppression with approved drugs in sublethi
toxic, healthand safety compliant proportion is provided. The lower levels of titres of common viruses encountered in ambie
reduced by drugssisted coating together with a4siafe contagion binding agent added on fabric matrix b$@®o. This drug
assistd fabric matrix aims at improvisation such as fabric cotton mask and other personal protection wear through industnig
of the fabric PPE manufacturing process. Our drug assisted antiviral coated fabric is a simple means that protects firwhividue
breathing the contagion circulation in ambient air. It helps alleviate the distress of economically challenged peopdeitwho fin
increasingly difficult to balance their essential outings in open air and adhering to social distancing require re @O D-19)
pandemics, and serves also as a cheaper, effective PPE wear fabrics for healthcare use
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(57) Abstract :

Testing is a very crucial aspect of any modern industry. Since testing is the primary aspect of production, it is reddbsary t
testing methodology is practical and efficient. Past testing trends have achieved efficiency through a compromisgeiamesour
finance. With digitization making a significant emergence, it finds an application in testing. Here is where, Digitat@ruémés.
Digital Twin offers an efficient solution to testing by bridging real and digital world objects/parameters/psdoesyery effective
way. In this way, not only are the real world objects replicated with a high accuracy, their functions and interactioasyvgivien
framework can also be mapped through absolute precision. This is achieved through the condfittaidisciplines of
computational embedding and IOT. The designed system strives to overcome the shortcomings of the past trends by dsitac
collection and analytical procedures. The approach of producing the Digital Twin is proactive atic| flodireby allowing smooth
and refined tests to be performed across a diverse array of industrial disciplines.
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(62) Divisional to Application Number ‘NA 4)Dr. SHIKHA MAHESHWARI

Filing Date ‘NA 5)Dr. JOSE S

6)Dr. GLORINDAL SELVAM
7)Mr. MURALI KALIPINDI

(57) Abstract

An watering system includes a moisture sensor, a process control unit, a water tank, a piping assembly, and a solarfover
moisture sensor detects a moisture level of the soil and generates a signal on detecting the moisture levelsméHacsdl than a
threshold value. The process control unit initiates the operation of a piping assembly. The water tank is positionx medcdoy
to store water for irrigation. The piping assembly irrigates plants planted on the balcony. The poot®d unit stops the operatio
of the piping assembly on receiving the signal from the moisture sensor indicative to the moisture level more tharolbe/dives
The solar power unit supplies power to the moisture sensor, the process conteslduthie piping assembly.
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(54) Title of theinvention : METHOD FOR SECURE TEXT AND IMAGE TRANSMISSION VIA MOSAIC IMAGES EMBED ||
VIDEOS FOR SOLAR BASED SYSTEM

:HO04N002123430([(71)Name of Applicant :
HO04N002143100C| 21)Mohammad Javeed
(51) International classification G06Q004000000(¢ Address of Applicant :Assistant Professor, Department of
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(31) Priority Docunent No ‘NA 2)Dr. Mohammad lliyas
(32) Priority Date ‘NA 3)Dr.Farha Anjum
(33) Name of priority country ‘NA 4)Mr. Amairullah Khan Lodhi
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Mohammad Javeed
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(61) Patent of Addition to Application ‘NA 3)Dr.Farha Anjum
Number :NA 4)Mr. Amairullah Khan Lodhi
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present inveion is related to a method for secure text and image transmission via mosaic images embed in videos for ¢
system. The objective of the present invention is to solve the problems in the prior art related to adequacies in theatiomiur
secure information for a remote location in form of image and text. The disclosure presents a method for preparation arsiiotne
information in form a videos of mosaic images carrier secure information.
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29/05/2020

(54) Title of the invention : MANUAL CUM SEMIAUTOMATIC IDIYAPPAM MAKER OF VARIOUS CAPACITIESFOR
DOMESTIC AND COMMERCIAL APPLICATION

(51)

Internationa:A21C0011180000,F01B0003000000,B30B0001240000,A61B0017290000,B23K0009|:

classificatiol

(31) Priority

Document :NA
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of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa.

Publication -

No

(61) Patent

of Addition

to

Application mﬁ

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

NA

(71)Nameof Applicant

1)VETRIVEL S
Address of Applican

:Flat-H, Shivakala Sury:
Prakash Apts., 19First
Main Road, Vijaya
Nagar, Velachery,
Chennai Tamil Nadu
India
(72)Name of Inventor :

1)VETRIVEL S

(57) Abstract :

Abstract The present inveati relates to the field of Mechanical Engineering more precisely MANUAL CUM SENMTOMATIC
IDIYAPPAM MAKER OF VARIOUS CAPACITIES FOR DOMESTIC AND COMMERCIAL APPLICATIONwhen right hand
rotates the handle in cloekise then driver of power transmission &uel gear rotates simultaneously, driven gear of power
transmission gear rotates pinion gear which is linked with rack whereas driven bevel rotates Idiyappam take off platénkbith
with two thin gear hence while rack push down the piston insithamél which hangs on a vertical position inside horizontal dee
groove arrangement then at the end of the barrel replaceable disc extrudes the dough in the form of strings/noodlgs and fir
captures on the takeff plate as Idiyappam in circular formfter empty the barrel the right hand rotates the handle irchak wise
pinion gear & rack pulls up the piston.
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(12) PATENT APPLICATION PUBLICATION A

(19) INDIA
(22) Dateof filing of Application :27/04/2020 (43) Publication Date : 29/05/202(

(54) Title of the invention : IOT BASED INTELLIGENT PORTABLE POWER OUTLET WITH REAL TIME POWER
MONITORING

(51) (71)Name of Applicant :
Internationa:H04L.0012280000,H01R0013660000,H®€112120000,H01R0013700000,H02J000300| 1)Dr S. SARAVANAN
classificatiot Address of Applicant :Professor &
(31) Priority Principal, Department of Electrical an
Document :NA Electronics Engineering, CK College
No Engineering and Technology Jayarar
(32) Priority_NA Nagar, Chellangkuppam, Cuddalore
Date ’ 607003 Tamil Nadu India
(33) Name 2)Dr. M.ARULAALAN
of priority :NA 3)Dr. A ARULVIZHI
country 4)Mr. R. RAGHURAMAN
(86) 5)Mr. G.MANIKANNAN
Internationa 6)Mr. M. SELVAGANAPATHY
Application :NA (72)Name of Inventor :
No :NA 1)Mr. P. PRABAKARAN

Filing 2)Mr. S.PRAKASH
Date 3)Mr. G.S.SARAVANAKUMAR
(87) 4)Mr. K.SABARINATHAN
Internationa, 5)Mr. S.GOPALAKRISHNAN
Publication - 6)Mr. K. BHARATHA BABU
No
(61) Patent
of Addition
to
Application “2
Number °

Filing
Date
(62)
Divisional tc
Application :NA
Number ‘NA

Filing
Date

(57) Abstract :

The requirement of intelligent connected devices for smart homes is manesbeaxf Internet of Things (IoT). The smart home appliances mus
energy efficient the intelligence comes with automatic control or remote control of appliances via internet. This ipteligentitlet allowing ust
to control the connected applianeeith voice commands and mobile application. The device will also allow user to monitor theimegbower
consumption while away from home. This Smart Outlet features power outlets to individually control up to two to eight¢@appéiences at on
and realtime control of the devicés power consumption over time by multiple mode
control mode and energy saving mode. This device has three parts, first part is the smart outlet is used to conttahtheemgcsupply
automaically according to mode. It can measure voltage and current for analysis. Second part is a smart gateway, it actsati®thenoakede for
communication and implement the concept of IoT. Third part is a management platform and mobile app runmigglgarithm for automatic
mode selection. This device has following features. Works with popular smart home voice engines like Alexa, Siri, Geoyehiton the
energy usage through mobile application and control remotely by scheduling on ana ofititiiple power outlets to connect up to eight devic:
with input voltage of 240V Connect over existing homeRNiVoice command controlled in home network Portable to fix any where
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(54) Title of the invention : PROMOTING ENTREPRENEURSHIP CULTURE ON THE CAMPUS
(51) (71)Name of Applicant
Internationa:G09B0007020000,G06Q0050200000,G09B0007000000,G09B0005120000,G09B001|:
classifcatior 1)Prof.P.Srinivas
(31) Priority Subbarao
Document :NA Address of
No Applicant:Dean, FMS,
(32) Priority_NA Sri Sri University &
Date ' CEO, SSU Innovations
(33) Name Pvt. Ltd., # 516-6/1, Sri
of priority  :NA Sai, N.C.S.Road,
country Vizianagaranb35001,
(86) Andhra Pradesh, India
Internationa Andhra Pradesh India
Application :NA (72)Name of Inventor :
No ‘NA 1)Prof.P.Srinivas

Filing Subbarao
Date
(87)
Internatonal
Publication - NA
No
(61) Patent
of Addition
to
Application Hﬁ
Number

Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA

Filing
Date
(57) Abstract :

ABSTRACT: Title: Pobmoting Entrepreneurship Culture on the Campus The present invention discloses a system for promc
entrepreneurship culture on the campus. The proposed entrepreneurship training system facilitates students to acajuire pra
experience in facing analying the practical problems in their futurestarp s E wi t hin their campus
registration module, an entrepreneurial stream selection module, a segment management module, an idea training nardilile
training module, dield review module, a student entrepreneur assessment module, a mentor appointment module, a feedbe
assistance module and a feedback response module. The system allows the students to register and manage their practic:
entrepreneurial activity in a siematic way and attain score or grade to achieve better academic rankings apart from the prac
experience in the entrepreneurship.
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(19) INDIA

(43) Publication Date :

(22) Date of filing of Application :28/04/2020 29/05/2020

(54) Title of the invention : A LOW COST EFFECTIVE MULHACETED SYSTEM FOR AUTO SCALING OF SERVERS IN
CLOUD

(51) (71)Name of Applicant :
Internationa:GO6F000950000,H04L0029080000,C07C0051430000,F25D0011000000,G06Q0010(| 1)Dr.Phani Praveen
classificatiol Surapaneni
(31) Priority Address of Applican
Document :NA :Asst. ProfessoiCSE
No Department, PVP
(32) Priority_NA Siddhartha Institute of
Date ' Technology, Kanuru,
(33) Name Vijayawada 520007,
of priority  :NA Krishna District, Andhre
country Pradesh, India Andhra
(86) Pradesh India
Internationa (72)Name of Inventor :
Application :NA 1)Dr.Phani Praveen
No ‘NA Surapaneni

Filing 2)Dr T Bala Murali
Date Krishna
(87) 3)D.Swapna
Internationa, NA 4)Dr.R.Vijaya Kumar
Publication * Reddy
No 5)Dr.R.Bulli Babu
(61) Patent 6)T.V.Naga Raju
of Addition 7)D Lokesh Sai
to . NA Kumar
Application ‘NA
Number °

Filing
Date
(62)
Divisional to
Application :NA
Number  :NA

Filing
Date
(57) Abstract :

ABSTRACT: Title: A Low Cost Effective MultiFaceted System for Auto Scaling of Servers in Cloud The present disclosure

proposes a low cost effective rtidiaceted system for autcaling of servers based on task requests waiting in queues. The lov
effective multifaceted system 100 for auto scaling of servers comprises a task recording means 101, an assessing means
selecting means 103,task waiting means 104, and an incentive calculating means 105. The enhanced optimization algorith
proposed for energy efficient resource allocation in a multi cloud environment. The system assigns incoming job rezgmsatset
equally by usig a load balancer in such a way that resources are utilized effectively. The other objective of the invention is 1
an effective multfaceted cost model for auto scaling of servers that allows dynamic resource allocation, reduce the power

consumpbn of the data center in the cloud and attain higher client satisfaction. The proposed system is designed with ineel
based on task request time and the effect of resource sharing between various tasks to achieve maximum usage ofthe sel
system is generic, robust and flexible thereby leading to significant energy savings by meetingctise usee q ui r e me n
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(51)
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(87) (72)Name of Inventor :
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(61) Patent
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Application mﬁ
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Filing
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Divisiond to
Application :NA
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Filing
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(57) Abstract :

ABSTRACT: Title: Three dimensional hybrid scaffoloffislet cell transplantation and its preparation method thereof The pres:
disclosure proposes a three dimensional hybrid scaffold for islet cell transplantation which comprises 61.5 to 63.5%p&rcenta
natural gum polysaccharide, 5.25 to 13.5 perggntd graphene nanomaterial and 30.25 to 26 percentage ofinkisg agent. The
hybrid scaffold is used in islet cell transplantation and proliferation to improve the insulin secretion and controublossliglels

for treating type 1 diabetes. Thgtnid scaffold with peculiar properties aids to provide effective proliferation of islet cells. The
number of cells required for the transplantation is reduced by utilizing the hybrid scaffold for islet transplantatiofifaratipn.
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(54) Title of the invention : DESIGN AND FABRICATION OF EIETRIC SMART BIKE WITH VOICE RECOGNITION

(51) (71)Name d Applicant :

Internationa:G10L0015220000,B62J0099000000,H02J0007000000,G05B0015020000,H02G000:| 1)Dr. D.V. Sreekanth,Professor/

classificatiol MECH

(31) Priority Address of Applicant
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of priority :NA Principal & Professor / CSE
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87) Professor/MECH
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Publication * 1)Dr. D.V. Sreekanth,Professor/

No MECH
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of Addition Principal & Professor / CSE
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Application :NA EEE
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(57) Abstract :

My Invention DESIGN AND FABRICATION OF ELECTRIC SMART BIKE WITH VOICE RECOGNITION is the number of motor vehicles
the roads throughout the world increases at staggering rate each year, the dependebesexhfoiél grows almost unchecked. The increased
nonrenavable fossil fuels brings with it environmental problems such as: the greenhouse effect, health problems and concestability tife
fuel supply. To move away from this dependence on oil, a vast amount of money is being spent on the developoignab¥éehicles (EVs) tha
may be produced. This invention presents of electrical motorcycle design. The aim is to investigate how to design acist@éfgetive model
of electrical motorcycle with intelligent control system and voice controk an be implemented by replacing the internal combustion engine
an electrical motor, an intelligent controller, and a battery pack, cabling system and monitoring instruments by cotopwinceicommand
control to give the rider a user friendlyténface between him and the bike. The voice command will be used for turning on and off the moto
lights.
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(19) INDIA
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(54) Title of the invention : ELECTRIC VEHICLE SYSTEM FOR SHARED MOBILITY

:H02J000700000(|(71)Name of Applicant :
B60L0O003000000| 1)Yulu Bikes Private Limited
(51) International classification H01M000220000( Address of Applicant :No. 58, Yulu, 1st Floor, Aurbis
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(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Mr. Aloka
(33) Name of priority country ‘NA 2)Mr. Naveen Dachuri
(86) International Application No ‘NA 3)Mr. Amit Gupta
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An electric vehicle system for shared mobility [0024] The present invention provides an electric vehicle systeradanshiity to
build a network of anttheft electric vehicles. The system (100) comprises a battery system (101) to house one or more batte
(101a) for charging purposes. The battery system (101) provides electrical power to a motor (102)opkishha electric vehicle
A motor controller unit (103) is disposed in the system (100) to control the operation of the motor (102) such as dgivéngnd |
conditions based on usgenerated signals. The system (100) also comprises a server (1id4¢ tofermation pertaining to the
functioning of the system (100). Further, the system comprises an Electric Vehicle Control Unit (EVCU) (105) to facilitates
communication between the components of the system (100). (Figure 1)
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(54) Title of the invention : SYSTEM AND METHOD FOR CONTROLLING VIEWG OF MULTIMEDIA BASED ON
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:NA
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Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

SYSTEM AND METHOD FOR CONTROLLING VIEWING OF MULTIMEDIA BASED ON BEHAVIOURAL ASPECTS OF A
USER ABSTRACT A system for controlling viewing of multimedia is provided. The system includes an image capturing mo
captures images or \@ds of a user while viewing the multimedia. A mouth gesture identification module extracts facial featul
the images captured of the user; identifies mouth gestures of the user based on the facial features extracted. A tilgning mo
analyses the mah gestures identified to determine parameters; builds a personalised support model for the user based on 1
parameters determined. A prediction module receivediraalimages captured, wherein the fiéale images are captured while
viewing the multinedia; extract reaime facial features from the retiine images captured; identifies réahe mouth gestures of tl
user based on the retiithe facial features extracted; analyze the-tiaé mouth gestures identified to determinetéak parameter
compare the redlme parameters determined with the personalized support model built for the user, and control outputs bas
compared data. FIG. 2
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(31) Priority Document No ‘NA
(32) Priority Date ‘NA
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Filing Date ‘NA
(57) Abstract :

This invention provides amésor, a PPE, having a negatively charged surface, which is expected to repel the coronavirus be
coronavirus also has a negatively charged surfaceelEogrical charge of any micro organisms positive or negative, can be reg
by providing the same electrical charge, and kill them by coagulating the protein in them by modifying the voltage atettribal
parameters. The-gisor, during use, mas use of solar power and or a rechargeable battery to provide this negative charge c
surface of the visor. The negatively charged surface of a visor, any PPE or any other material, instruments and \saliaoéshe
that is exposed to the coronaug-infected patient, The visor could also be made with conventional transparent materials and
transparent conductive films and coats to make the electricity pass through, to repel and kill the coronavirus
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(54) Title of the invention : HIGH SOLID LOADING SACCHARIFICATION PROCESS OF WASTE PULP AND PAPER
SLUDGE (PPS) MATERIAL FOR PRODUCTION OF FERMENTABLE SIMPLE GBRS IN CONCENTRATED FORM
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(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)DR.PINAKI DEY
(33) Name of priority country ‘NA 2)STEEVE BRANDEN WOOD
(86) Internatioal Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
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(57) Abstract :

TITLE: HIGH SOLID LOADING SACCHARIFICATION PROCESS OF WASTE PULP AND PAPER SLUDGE (PPS)
MATERIAL FOR PRODUCTION OF FERMENTABLE SIMPLE SUGARS IN CONCENTRATED FORM APPLICANT:
KARUNYA INSTITUTE OF TECHNOLOGY AND SCIENCES ABSTRACT The present invention discloses a process of
production of fermentable simple sugars in concentrated form from waste pulp and paper sludge (PPS) material employing
loading saccharification process. The process of the present invention comprises of a. Procuring waste pulp and pépRessiuc
with characteristic composition; b. Pretreating the PPS by steam explosion followed by sodium hydroxide treatment for ma;
removal of lignin and poorly fermentable hemicelluloses to form pretreated PPS; c. High solid loading saccharificatune-of th
treated PPS employing characterised concentration of Low cost commercial crude cellulase enzyme (SUPER CUT) of spe:
activity, characterised concentration of solid loading and characterised concentration of surfactant TWEEN 80for pretittesn
to obtain maximum production of fermentable simple sugars.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041019330 A
(19) INDIA
(22) Date of filing of Application :06/05/2020 (43) Publication Date 29/05/2020

(54) Title of the invention : METHOD / SYSTEM TO MAKE FINANCIAL PAYMENTS USING A VEHICLE LICENSE PLATE
NUMBER

:G06Q002036000 [ (71)Name of Applicant :
G06Q002010000(| 1)Sathya Narayanan Ganesan
(51) International classification B60R0013100000 Address of Applicant :No 211, 2nd Street, Imayam Colon
G06Q002040000(|Anna Nagar West Extn., Chenra@00101 Tamil Nadu India
G06Q002014000(|(72)Name of Inventor :
(31) Priaity Document No ‘NA 1)Sathya Narayanan Ganesan
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure describes a method to make a financial transaction viz. a payment from a payer to a payeecusirgy &
license plate number. The method may be, on purpelsging to a vehicle (automobile). The method involves software applical
that work on communication devices such as smartphones. A software application is built with several capabilities not limite
configure and access financial arrangementyrmeat instruments such as bank accountswaléet accounts for making / receivin
payments; configure a vehicleEs |Iicense plate number ai
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041019356 A
(19) INDIA
(22) Date of filing of Application :06/05/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : : INSILICO DOCKING & ADME PREDICTION STUDIES ON TRIAZOLE ERIVATIVES AS
POTENTIAL ANTI CANCER AGENTS.

:A61K000916000(|(71)Name of Applicant :
GO01N003356600(| 1)G. Venkateswarlu
(51) International classification G01N003394000( Address of Applicant :Associate Professor, Vijaya College
A61K0031520000(Pharmacy, Rangareddy District, Indi&01511 Telangana India
C07D041706000C| 2)Rambabu. Boda
(31) Priority Document No ‘NA 3)Parul Sharma
(32) Priority Date ‘NA 4)Venkataiah Gudise
(33) Name of priority country ‘NA 5)Satyabrata Jena
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)G. Venkateswarlu
(87) International Publication No *NA 2)Rambabu. Boda
(61) Patent of Addition to Application ‘NA 3)Parul Sharma
Number :NA 4)Venkataiah Gudise
Filing Date ‘ 5)Satyabrata Jena
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

Cancer is defined as the uncontrolled growth and spread of abnormal cells. Mercaptopurine is used toy/tceatcerarsuch as
pancreatic, breast, colon, head& neck etc. The aim of the present study is to analyse the targeting efficiency ofrihagtirug th
molecular docking, as the protein ligand binding plays an important role in structure based drug dasdjthiegapeutic activity of
the dug. Cancer is defined as the uncontrolled growth and spread of abnormal cells. Mercaptopurine is used to trea¢msaog!
aspancreatic, breast, colon, head& neck etc. The aim of the present study is to anafysgeting tefficiency of the drug through
molecular docking, as the protein ligand binding plays an important role in structure based drug designing and thetigjpgatic
the dug. Cancer is defined as the uncontrolled growth and spread of abnorsnéllestbptopurine is used to treat many cancers
aspancreatic, breast, colon, head& neck etc. The aim of the present study is to analyse the targeting efficiency ofrthegtirug
molecular docking, as the protein ligand binding plays an impomémtr structure based drug designing and therapeutic activit
the dug.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041019362 A
(19) INDIA
(22) Date of filing of Application :07/05/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : A SOLID MEDIA FOR GROWTH OF LEPTOSPIRA INTERROGANS

:A61K003902000(|(71)Name of Applicant :
A61K0039000000| 1)Ms. G SHRUTHI
(51) International classification C120Q000104000¢ Address of Applicant :D/O GOVINDARAJU, #222
A61K0039395000{ANATHA, 3RD CROSS ROOPANAGAR, MYSOREK70026,
C12N000120000C|KARNATAKA. Karnataka India
(31) Priority Documat No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Ms. G SHRUTHI
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a solid media which promotes faster growth of Leptospira Interrogans, on the surface of the tihedia
growth is increased/accelerated (with) due to addition of growth stimulants armhtites protein sources. The components of tt
media includes sugar, proteins and lipids which play a critical role in providing energy, production of cell wall andiktigo mo
boosting in the organism. This media promotes rapid replication of baatetifull growth of Leptospira Interrogans This media
helps cultivation of Leptospira in short duration of ZBhrs on the surface of the media. The currently existing media at least ¢
time is required for growth and the organism grows inwards heartedia.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041019384 A
(19) INDIA
(22) Date of filing of Application :07/05/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : MTHOD OF DETERMINING THE AMOUNT OF ANDROGRAPHOLIDE PRESENT IN A SAMPI

:GO1NO003074000 |(71)Name of Applicant :
A61K0031365000| 1)SRM Institute of Science and Technology
(51) International classification G01N003088000( Address of Applicant :Kattankulathur, Chen&®i3203, Tami
GO01N003089000(|Nadu, India Tamil Nadu India
G01N003002000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)UMAPATHY, Senthilkumar
(32) Priority Date ‘NA 2)VEMURYI, Srikalyani
(33) Name of priority country ‘NA 3)SUNDARESAN, Nandhini
(86) International Application No ‘NA 4)KALIAPPAN, llango
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT METHOD OF DETERMINING THE AMOUNT OF ANDROGRAPHOLIDE PRESENT IN A SAMPLE The prese
dislosure relates to a method for determining the amount of Andrographolide pmessaimple comprising Andrographolide. The
method is carried out by reverpbase high performance liquid chromatography-HER.C) column using an isocratic mobile pha
comprising 0.1% Formic acid and Acetonitrile in a ratio of 60:40 (v/v). The deteaftidbndrographolide in the sample is done by
photodiode array detector; and the determination of the amount of Andrographolide present in the sample is done by plottir
calibration curve of a standard sample and correlating thelREC spectra of sampland the calibration curve. The method exhil
high sensitivity for determination of low concentrations of Andrographolide from samples.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :07/05/2020

(21) Application N0.202041019417 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : CONTINUOUS NONINVASIVE VASCULAR PARAMETERS MEASURING DEVICE AND A

METHOD OF CONFIGURING THE SAME

:A61B000502100(|(71)Name of Applicant :
A61B0005020000| 1)Bobby Mohan
(51) International clasktation A61B0005028500 Address of Applicant :28/6 Alampuropuram Main Road,
A61B0005022000|Goripalayam, Madurai 625002 Tamil Nadu India
A61B0005000000| 2)Dr. Mohamed Yacin Sikkandar
(31) Priority Document No ‘NA 3)Sridharan Padmanabhan
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Bobby Mohan
(86) International Application No ‘NA 2)Dr. Mohamed Yacin Sikkandar
Filing Date ‘NA 3)Sridharan Padmanabhan
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Title: Continuous noninvasive vascular parameters measuring device and a method of configuring the same The present ir
relates to an improved method to collect the vascular parameters for the purpose of standardizing and configuring aenoniny
device. More specifically the said noninvasive device is fabricated to measure the continuous blood pressure, arterial comp
stiffness index of the user, whereby measuring only an instantaneous pulse wave velocity of the user, using a singpeisourct
ultrasonic wave by means of device embedded ultrasound sensor (M2) (110). The parameter pulse wave velocity measure
device shall be computed to the programmed microprocessor (120) therein, to provide the vascular parameters (180) such
continuaus blood pressure, an arterial compliance and a stiffness index.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041019446 A
(19) INDIA
(22) Date of filing of Application :07/05/2020 (43) Publicaibn Date : 29/05/2020

(54) Title of the invention : PROCESS FOR PREPARING CELLULOSE NANBER BASED BIODEGRADABLE FILM, AND
THE BIODEGRADABLE FILM PREPARED THEREBY

:C08J000518000 | (71)Name of Applicant ;
A61F001315000(| 1)SRM Institute of Science and Technology
(51) International classification A610Q001900000! Address of Applicant :Kattankulathur, Cher&®i3203, Tani
A23L002700000(C|{Nadu, India Tamil Nadu India
A61K000802000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Radhakrishnan Preetha
(32) Priority Date ‘NA 2)Shruthy Ramesh
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Additiono Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT PROCESS FOR PREPARING CELLULOSE NANGIBER BASED BIODEGRADABLE FILM, AND THE
BIODEGRADABLE FILM PREPARED THEREBY The presedgisclosure relates to a process for preparing cellulose-fitzero
based biodegradable film from jackfruit perianth, and a cellulose-filagobased biodegradable film prepared thereby. The film
comprises cellulose nasfibers obtained from jackfruit pexnth in an amount in the range of 20 wt% to 30 wt% of the total weig
the film, fennel seed oil in an amount in the range of 0.001 wt% to 0.01 wt% of the total weight of the film, polyvirgllialeoh
amount in the range of 60 wt% to 80 wt% of tbtat weight of the film, and water in an amount in the range of 1 wt% to 5 wt%
total weight of the film.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041019516 A
(19) INDIA

(22) Date offiling of Application :08/05/2020 (43) Publication Date : 29/05/2020
(54) Title of the invention SMART SELF DEFENCE GADGE"
HARASSMENT
:G08B002501000| (71)Name of Applicant :
H04L0029060000( 1)RATHAN NATARAJAN
(51) International classification H04W000490000! Address of Applicant :Krishna Niwas, 6/14, Ayyappa Nagi
G08B002118000C|1st Street (East) Narasimapuram, Kuniyamuthur, Coimbatore
H04M001104000(|641008. Tamil Nadu ktia
(31) Priority DocumeniNo ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)RATHAN NATARAJAN
(33) Name of priority country ‘NA 2)HAKKEM BABU KUNJUMOHMED
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Recently women are facing physical and sexual harassment from public transports and streets. In order to mitigatestlsesaris
devices has to be deeid to meet these challenges. In this paper, we propose a novel system entitlededsrsmdfsmart device fol
women safety based on Arduino, GPS and GSM Modules to send a emergency message to their beneficiaries, police cont
top 5 contacts itheir mobile with location information and generate an alarm based on a chip attached in the footwear has t
activated on the personEs one leg as tapping the oadfsésmant
band gets aivated by tapping the emergency switch mounted on the women. The device will be simulated on reception of t
signal and transmits the GPS location to the database server. The information processed in the web application el daringi
the emergency with distribution of the image captured by the Al camera along the GPS location of the victim to beneficiary ¢
control room. IoT module was used along the GPS module and GSM module for communicating with the information with ¢
The electricshock circuit has been imported on the top of the band with two metal points consist of electrode to emit current
functions on contact of the two metal points with any surface of the body during the harassment. The electric shockgirid
hdp of relay. A smart mobile application developed on the android platform process to obtain the sensed informatiorabratdee
server via wifi module or Bluetooth module to notify the beneficiary or emergency contact on required information. The mot
application has been modelled with online and offline functionalities to send the location details for every second. Mrahthen
were used in the smart band device to capture the images of the live actions and stored in their desired wélositthénkthe link
would be shared to the Emergency contacts and Police Control room.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041019535 A
(19) INDIA
(22) Date of filing of Application :08/02020 (43) Publication Date : 29/05/2020

(54) Title of the invention : PROBIOTIC FORMULATION FOR REDUCING STRESS, ANXIETY AND DEPRESSION

:A23L.003300000(|(71)Name of Applicant :
A23L0019000000( 1)Dr. RATNA SUDHA MADEMPUDI
(51) International classification A61K003306000C Address of Applicant :Unique Biotech Limited, Plot No. 2,
A61B000516000C|Phase II, Alexandria Knowledge Park, Kdiur Village,
A23L003310500 |Shameerpet Mandal, R.R. Dist., Hyderabad. Telangana Indie
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Dr. RATNA SUDHA MADEMPUDI
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT PROBIOTIC FORMULATION FOR REDUCING STRESS, ANXIETY AND DEPRESSION Stress is any demar
placed on thérain or physical body, thereby leading to anxiety and depression and it is a common phenomenon experience
humans and animals. Stress, anxiety and depression often leads to serious mental ill health. People with anxietyspisodiers
certain things or situations with fear and dread and display physical signs such as a pounding heart and sweating. Often, pe
their willpower, concentration and interest in day to day activities, are drained of energy and can even become deitbtbar
It is documented that low activity of certain neurotransmitters can result in anxiety, chronic stress, depression,idifficulty
concentrating, memory problems, muscle pain, headaches, insomnia and sleep problems. Therefore, if the level of these
neurotansmitters is raised, the problem of stress, anxiety and depression can be cured. The invention describes a formulat
naturally increase the levels of certain neurotransmitters in the body, thereby reducing stress, anxiety and depresstomnatian
IN/PA-1098 Patent Agent for the Applicant
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041019539 A
(19) INDIA
(22) Date of filing of Application :08/05/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : A LEARNINGBASED MOTOR CONTROL SYSTEM FOR ELECTRIC VEHICLE AND A METHOI
TO OPERATE THE SAME

:B60L001520000(|(71)Name of Applicant :
B60L0003060000( 1)ELECNOVO PRIVATE LIMITED
(51) International classification H02P002314000( Address of Applicant :NO. 562, 1ST FLOOR, 14TH MAIN
B60W004012000([{3RD SECTOR, HSR LAYOUT, BANGALORE, KARNATAKA
B60L0015020000({560102, INDIA Kanataka India
(31) Priaity Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)RATUL CHANDRA BORAH
(33) Name of priority country ‘NA 2)YADANEER SRIRANGA PRANAV ACHARYA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A LEARNING-BASED MOTOR CONTROL SYSTEM FOR ELECTRIC VEHICLE AND A METHOD TO OPERATE THE SA
ABSTRACT A learningbased motor control sysh for an electric vehicle is disclosed. The system includes an electric vehicle
control subsystem to inject one or more random tuning parameter values, collect etinterealue corresponding to each reale
performance parameters, computessalerrors based on comparison of eachtigad values with each of the multiple
predetermined threshold values. The static controller computes one or more net error function values representatigeopfribes
errors, generates training data atrtinening condition of the electric vehicle; a performance parameter optimization subsysterr
perform regression of the training data by using at least one learning technique, minimizes one or more net error luestion v
using at least one optimizati technique, identifies one or more optimized tuning parameter values, utilize the one or more 0|
tuning parameter values for transmitting to the static controller for controlling motor of the electric vehicle. FIG. 1
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :08/05/2020

(21) Application N0.202041019570 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : A MULTILAYER GATE METAL OXIDE SEMICONDUCODR FET FOR REDUCING SHORT

CHANNEL EFFECT

:H01L002978000(|(71)Name of Applicant :
HO01L0029660000| 1)KARUNYA INSTITUTE OF TECHNOLOGY AND
(51) International classification HO01L0027060000|SCIENCES
H01L0029100000 Address of Applicant :KARUNYA INSTITUTE OF
HO01L0031180000| TECHNOLOGY AND SCIENCES, KARUNYA NAGAR,
(31) Priority Document No ‘NA COIMBATORE Tamil Nadu India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)VIMALA PALANICHAMY
(86) International Application No ‘NA 2)SUVEETHA DHANASELVAM PONNIAH
Filing Date ‘NA 3)NIRMAL DAVID
(87) International Publication No " NA 4)ARUN SAMUEL THANKAMONY SARASAM
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A MULTILAYER GATE METAL OXIDE SEMICONDUCTOR FET FOR REDUCING SHORT CHANNEL EFFECT A multilay
gate Metal Oxide Semiconductor FET for reducing short channel effect isimgpea substrate region(002)of semiconductor matt
of suitable doping with free charge carriers as the base, a doped semiconductor material of thickness with carrieysobjpgsie
with that of the substrate, etched and fixed at both the sidestfre surface plane of the substrate as source (001) and drain (O
extending inside the substrate to a depth and the sides of the substrate fennumgtmons with the substrate; the exposed subst
region between the source and drain induced tnbeffective channel for charge carriers insulated with oxide layer (012); muli
strips (004, 006, 008 and 010) using different gate material for each strip configured to transversely enclosing tlbd 2urface(
forming the gate region inducing chargeriers in the substrate region, conducting at least threshold voltage (VTH ) in ON an

state.

No. of Pages : ZNo. of Claims : 1

The Patent Office Journal No. 22/2020 Dated 29/05/2020 20527



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Apftication :09/05/2020

(21) Application N0.202041019663 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : FOOT OPERATED EQUIPMENT FOR LIQUID DISPENSING SYSTEMS

:A47K000512000(|(71)Name of Applicant :
F16K0035020000| 1)ARUN CHARLES POULOSE
(51) International classification B67D0003000000C Address of Applicant :32A, KANIYAPPA KONAR
B67D0007020000| STREET,KURICHI, COIMBATORE SOUTH, PODANUR,
A61M003500000 | COIMBATORE, TAMILNADU 641023 Tamil Nadu India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)ARUN CHARLES POULOSE
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A FOOT OPERATED EQUIPMENT FOR LIQUID DISPENSING SYSTEMS, works on the principle of foot muscle action ar

action of springs, this equipment helps in dispremsf the liquids
the user.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA
(22) Date of filing of Application09/05/2020

(21) Application N0.202041019684 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : AN ESCALATOR FOR LIFTING THE ELDERLY OR PHYSICALLY CHALLENGED PERSON

FROM THE GROUND LEVEL

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

:F16H002520000
B66B003100000C
B66F000308000,
B60R002100000(
E06C000100000(
‘NA

‘NA

‘NA

‘NA

‘NA

:NA

(61) Patent of Addibn to Application Numbe:NA

Filing Date
(62) Divisional to Application Number
Filing Date

‘NA
‘NA
‘NA

(71)Name of Applicant :

1)KARUNYA INSTITUTE OF TECHNOLOGY AND
SCIENCES

Address of Applicant :KARUNYA INSTITUTE OF

TECHNOLOGY AND SCIENCES , COIMBATORE,
TAMILNADU - 641 114 Tamil Nadu India
(72)Name of Inventor :

1)Dr. GADUDASU BABU RAO Assistant Professor

2)Y. WILBERT MOSES PAUL

3)Dr. PRAVEEN KUMAR BANNARAVURI

A)ROHIT REJI

5)ALFRED SUNNY

6)SAM JEFFREY PRAVEEN

7)Dr. M. WILSON KUMAR

8)Dr. MONA SAHU

(57) Abstract :

AN ESCALATOR FOR LIFTING THE ELDERLY OR PHYSICALLY CHALLENGED PERSON FROM THE GROUND LEVE
An escalator for lifting the elderly or physically challenged person from the groundcctawekising of a lead screw designed to b
mounted on both sides from roof top to bus floor covered with a hollow pipe which is fixed rigidly by the bearing hoesitdyas
held at the bottom and with the electric actuator on the top of the bus; thoewataed steps with a rectangular plate of uniform

thickness with a spike arrangement connecting the base step and the nut mechanism; the steps moving up and down by tt
movement of the nut on the lead screw pertaining the base step; slots haviegpravithe steps to move vertically up and dow
mounted on the main track section along with the base step; sensors provided in the slots to confirm and alarm théopassen

safely inside the bus.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041020254 A
(19) INDIA
(22) Date of filing of Application :13/05/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : & MOBILE NETWORK: MANAGE AND UPDATE IP CONNECTION IN A 55 MOBILE
NETWORK

(71)Name of Applicant :
1)DR. R. MURALI PRASAD ( PROFESSOR)
Address of Applicant :FLAT NO 105, D NO%1108,
PEARL PALACE, GUNFOUNDRY, HYDERABAD Telangane

HO4W007625000( =AY
HO4W008004000C
(51) International classification H04L0029080000, | 2)DR- NALAVALA RAMANJANEYA REDDY

(ASSOCIATE PROFESSOR IN CSE)

H04\W005202000¢ 3)DR. S. KANIMOZHI SUGUNA (ASSISTANT

HO4W005244000C
- _ PROFESSOR
gg E::gmy Bgﬁ;’me”t No :m 4)DR.M. DHIVYA (ASSOCIATE PROFESSOR)
33 Name of Sriority country NA 5)MR. GIDDALURI NAGENDRA BABU ( ASSISTANT
: ou : PROFESSOR)
(86) L‘}fﬁg‘%“;ga' Applicgon No :m 6)DR.V. SRIKANTH (ASSOCIATE PROFESSOR)
(87) International Publication No :NA Gf;g?;“g Ol\f/lllzléinlfrlg:RASAD ( PROFESSOR)
(61) Patent of Addition to Application . T
Nurnbor ‘NA 2)DR. NALAVALA RAMANJANEYA REDDY
Filing Date ‘NA (ASSOCIATE PROFESSOR IN CSE)
(62) Divisional to Application Number ‘NA P;)gﬁésségé)NIMOZHl SUGUNA (ASSISTANT
Filing Date NA 4)DR.M. DHIVYA (ASSOCIATE PROFESSOR)
5)MR. GIDDALURI NAGENDRA BABU ( ASSISTANT
PROFESSOR)
6)DR.V. SRIKANTH (ASSOCIATE PROFESSOR)
(57) Abstract :

Patent Title: 5G Mobile Network: MANAGE AND UPDATE IP CONNECTION IN A 5G MOBILE NETWORK My invention 5G
Mobile Networle is a technology for IP [=internet Protocol] communication between a mobile terminal and its correspondent
available node in a-& mobile network. The technology compssestablishing ¢€2) an IP connection between the mobile termin
and its correspondent node. After detecting a period of inactivity time in the IP connecddke@alive messages are sent via t
IP connection at predetermined (5 to 7 Second)vatey which are varied. The technology comprises monitorir&) (Be lengths of
several periods of inactivity time at which th&5mobile network disconnects the IP connection. Based on the monitored leng
periods (5 second to 7 second) of inacivime, a maximum interval (TINT) between kealive messages (100 byte) is determin
(2-8) such that the maximum interval time meets a predetermined criterion of statistical confidence, and the interval legtwee
alive messages is set{®) to the maimum interval (TINT). At least one of the parties monitors the lengths of several periods
inactivity at which the 85 mobile network disconnects the IP connection.
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(54) Title of the invention : A PROCESS FOR ORGANIC PRODUCTION OF MARINE MICRO ALGAE DUNALIELLA SALII

:A61K003653000(|(71)Name of Applicant :
A61K0036580000| 1)M/S. SEAGRASS TECH PRIVATE LIMITED
(51) International @ssification C12N000112000C Address of Applicant :Plot No: 35, 1st Main Road, Thirup:
A01G003300000C|Nagar, Valasaravakkam, Chennai Tamil Nadu India
A61K0036050000|((72)Name of Inventor :
(31) Priority Document No ‘NA 1)SWAMINATHAN DETCHANAMURTHY
(32) Priority Date ‘NA 2)SUGANYA BASKARAN
(33) Name of priority country ‘NA 3)BALAJI ELANGOVAN
(86) International Application No ‘NA 4)MANIVANNAN KARUNAMOORTHY
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract

Process for organic production of marine micro algae Dunaliella salina comprises cultivating, harvesting, drying andj pdc¢key
said Dunaliella. The method of cultivation in the present invention is open raceway pond cultivation. The saidcyitivediss
contains organic medium which is prepared from seaweed and sodium bicarbonate. The said harvesting process contains
flocculent prepared from powdered form of Azadirachta indica leaves, Ocimum sanctum leaves, Moringa oleifera sergdbram
spotatorum seeds mixed with mushroom chitosan. The said harvesting process also contains the addition of organicleefto
drying, wherein the said organic antioxidant contains rosemary extract powder and citric acid. The productsgrihepeation
contains powdered Dunaliella with high concentration of Betacarotene.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041020271 A
(19) INDIA
(22) Date of filing of Application :14/02020 (43) Publication Date : 29/05/2020

(54) Title of the invention : GUI BASED EYE TRACKING FOR DISABLED PEOPLE USING VIOUANES ALGORITHM
AND HOUGH TRANSFORM

(71)Name of Applicant :
1)Prakhar Lohiya
Address of Applicant :School of Computer Science
Engineering, Vellore Institute of Thnology, Vellore, Tamil

:G06K000900000!
A61B0003113000

(51) International classification é%éigggggggggg Nadu, India Pin: 632014 Tamil Nadu India
G06T0007246000 2)Dr. Suresh Kumar Nagarajan
(31) Priority Document No ‘NA 3)Dr. Mohanasundaram Ranganathan
(32) Priority Date ;NA 4)Mr. Arun Ranganathan
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(86) International Application No :NA e ny
Filing Date ‘NA 2)Dr. R_ashm| Laxmikant Malghan
(87) International Publication No :NA 2;8: Xmgggr?d}:ashekhar
(61) Patent of Addition té\pplication . L .
Number ‘NA 5)Dr. S. Murali
Filing Date ‘NA 6)Dr. R. Gayathri
L2 L . 7)Dr. H. Parveen Sultana
(62) IE:)iII\i/rI‘SICE?:JJO Application Number mﬁ 8)Dr. Muhammad Rukunuddin Ghalib
9 ' 9)Dr. Samraj Lawrence
10)Dr. V. Saravanan
(57) Abstract : .
I n todayEs worl d, machine monitoring and tracking pliasy:

With the help of these machines we are now able to track, control and make use of various features anthasgtef issues al
problems. The goal of our research paper is to make a system that is used to enhance the control over surroundinge and ir
interaction with their vernacular day to day tasks for the disabled people. This will be done mgtthekieye movements and thi
novelty is that we have proposed a GUI system design that will make it easier for our targeted users. This unique Hao®an Ir
Design (HCI) approach will help controlling the whole system just by using the eyes, sowkopiave a very limited body
movement, or having lost motor control of their body, inability to move their limbs, mute and deaf, can, with this brglak®ubu
and tracking, use it without any external help. This tracking of the eye is done by findpasitien of the eyeball relative to the
lacrimal caruncle and the other end of the eye. Which is done by using both Viola Jones Algorithm that makes use affétaar
to track facial features and ultimately eye, and Hough transform that makes tedps #gcking the eyeball movement. For Disa
people itEs very difficult to perform tasks bot h idesledpsto
create a solution that will help them use common/general featfilesse devices by movement of their eyes. The most illustrati
drawing: FIG. 1.
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(54) Title of the invention : EFFECTIVE MANAGEMENT ANALYSIS OF SIGNAL COVERAGE AND NOVEL DESIGN OF
TRIANGULAR PATCH ANTENNA FOR QUASI ELLIPTIC BAND PASS RESPONSE

(71)Name of Applicant :
:H01Q000904000| 1)Dr. BALACHANDRA PATTANAIK
H01Q001900000( Address of Applicant :42/13, Gangaiankoil 2nd Street,
(51) International classification H01Q000138000( |Vadapalani, Chennai Tamil Nadu India
H04L0007027000| 2)Dr. MANJULA PATTNAIK
H01Q001302000C| 3)Dr. A. MUTHUMARI

(31) Priority Document No ‘NA 4)Dr. S. MURALI

(32) Priority Date ‘NA 5)Dr. P. GOWTHAM

(33) Name of priority country ‘NA 6)Dr. ARTI VAISH

(86) International Application No ‘NA 7)Dr. RAMGOPAL NALLAN CHAKRAVARTHULA
Filing Date :NA (72)Name of Inventor :

(87) International PublicatioNo NA 1)Dr. G. JEGAN

(61) Patent of Addition to Application ‘NA 2)Mr. M URALI KALIPINDI

Number :NA 3)Dr. E. KUSUMA KUMARI
Filing Date ‘ 4)Mr. A. RAJESH

(62) Divisional to Application Number ‘NA 5)HARIKA DEVI
Filing Date ‘NA 6)Dr. T. ANANTH KUMAR

7)Dr. E. MANOHAR

(57) Abstract :

Effective Management Analysis of Signal Coverage and Novel Design of Triangular Patch Antenna for Quad &fithBass
Response Today the usage of wireless network is quite common in all part of the world. The effective management odilisaidic
very essential to provide the optimized coverage over the service area. The radiation level of the electraigaghéiin the
wireless network need not be equal in all directions. Based on the geographic location, people density, etc., theattelintafrihz
wireless network signal has to be controlled. The radiation pattern can be controlled throughmprgmeEment analysis of signals
considering the factors such as people density, geographical location, etc. For the effective management of radigtiesatie
different type of antenna is required for different places. This invention propas@dni directional low profile patch antenna wit
the response of the filter investigated. A probe at the centre of the antenna feeds axially the triangular patch artexciteshice
dominant modes of the electromagnetic signal. The conventionalaripatch antenna comparatively requires more size than tt
proposed triangular patch antenna which can generate null radiation at the upper band edge. Merging of the two nadek i t
done by introducing a series of shorting vias along withh@slot which in turn enhances the bandwidth of the passband of the
antenna. Simultaneous combination of the two elements generates null radiation at the lower band edge which restutg in ol
compact filtering with quasi elliptic bandpass responsbait the involvement of complex specific circuits for filtering. The
prototype has comparatively more impedance bandwidth with an average gain suppressing the out of band signals within t|
and upper stop band. The Most lllustrative Drawing: FIG. 1
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(54) Title of the invention : SYSTEM FOR OECTION OF DIABETIC RETINOPATHY USING LOCAL LESION IMAGE
ANALYSIS AND METHOD OF THEREOF

(71)Name of Applicant :
1)Dr. Amol Purohit
:G06T000700000 Address of Applicant :Associate Professor, Department o
GO06K000946000(| ECE, Sree Dattha Institute of Engineering & Science, Hydere
(51) International classification G06T000720000(| Telangana India
G01N002188000(| 2)Dr. G. Mallesham
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(31) Priority Document No ‘NA 4)Dr.Preety Verma
(32) Priority Date ‘NA 5)Raja Sathish Kumar
(33) Name of priority country ‘NA 6)Dr. Rajeev Shrivastava
(86) International Application No ‘NA 7)Mohammad Javeed
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Filing Date ‘NA 5)Raja Sathish Kumar

6)Dr. Rajeev Shrivastava
7)Mohammad Javeed

(57) Abstract :

The present invention is related to a system for detection of diabetic retinopathy using local lesion image analysiecgnél mett
thereof. The objective of the present intien is to solve the problems in the prior art related to adequacies in technologies for
diagnose detect and classify the diabetic retinopathy using local lesion image analysis using image processing tool@gidgec
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Title: System and Method for Dynamic dup Key Agreement based on Blockchain Smart Contract Centric Computing The pr
disclosure provides a system and method for dynamic group key agreement based on blockchain smart contract centric co
The system uses a blockchain technology whitdws group members to exchange data without involving the third party for th
establishment of trust. The system 100 for dynamic group key agreement based on blockchain smart contract centric comg
comprises multiple group participants module 10dis&ibuted ledger 106, and a smart group controller module 107. The multi
group participants module 101 further comprises a key pair generation module 102, a group participant registration madule
shared key generation module 104 and a grougkegration module 105. And the smart group controller module 107 further
comprises a group controller key pair generation module 108, a registration verification module 109, a shared key agrehame
110, and a partial group key agreement module 1hé&.pfoposed system is light weight and easily adaptable to large wirelbss
networks (WSNs, MANETSs, and IOT devices) with an equal constant minimal processing time on every node. It helps in dil
the computation and communication burden of eaember and provides an anonymous identity authentication to protect pers
privacy.
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(54) Title of the invention : ENTREPRENEURSHIP SUSTAINABILITY PREDICTION SYSTEM BASED ON CLIMATIC OR
ENVIRONMENTAL CHANGES

:G06Q001006000 |(71)Name of Applicant :
G06Q003002000(| 1)Prof.P.Srinivas Subbarao
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Title: Entrepreneurship Sustainability Prediction System Based on Climatic or Environmental CHamgessent invention relate:
to a system and method for predicting entrepreneurship sustainability which aids to develop their social and environmental
responsibilities towards the society and increase their own sustainability with the available astdgredources. The system
comprises a business data module 101, an environmental data module 102, an analyzing module 103, a ranking module 1
suggestion module 105. Thus, the entrepreneur is suggested with the chances and risks in futihe atvaitable resources in a
specific geometrical region or with the changes in the environment based on the ranking allocated.
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(54) Title of the invention : DYEING OF EGBRIENDLY FABRIC USING MEDICINAL HERBAL EXTRACTS
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Filing Date ‘NA
(57) Abgract :

Title: Dyeing of EceFriendly Fabric Using Medicinal Herbal Extracts The proposed disclosure provides-fieerdly fabric using
medicinal herbal extracts for the treatment of wide range of diseases such as diabetes, skin infections likeoelgzacna,
hypertension, asthma, arthritis, rheumatism, and thereof. The formulated fabric is chemical fedkergiati bicdegradable fabric
and is made up of organic cotton fabric to impart medicinal properties as well as beautiful hues togheThrtiiormulated fabric
helps in maintaining good health, adopts a healthy way of life, and helps the people to live a vigorous arfletidéase
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(57) Abstract :

Feminine Hygiene is a term used to give a detailed account in words of the personal body care used during the meaginati
discharge and othdodily functions related to vulva. Sanitary napkins, pantyliners, menstrual cups, wipes etc can be used a
products. Nowadays, most of the girls can start menstruating as young as 10 or in an around the age of 12 or 13 years. Ev
adolescent gis who is about to enter puberty should be taught about the menstruation process as well as how to be hygieni
respect. It is observed that in many rural areas, 20 percent of girls have still no idea about how to keep themsebsgs aadhygi
even know about the personal care body products. So they face many challenges at school and other public places and du
ignorance of personal hygiene during menstruation time, many girls do not have enough access to sanitary productsviedgs
about the types and methods to use it. Hence they are forced to use reusable cloth pads which they wash and uséhi¢r@gain
should be a need to educate and make them aware about the health issues which will promote the use of sanitargnuapkins
educating and creating awareness for use of Sanitary Napkins and as well as to provide easy access to Sanitary N¥pkidis¢
Machine is of prime need. Another necessary information that we should provide is about the napkins that waagkin§Hem

the vending machines are of low quality and are creating a lot of health issues in them. In order to ensure menstraadygier
remove fear in girls about menstruation DOMays a vital role. By Doily, they can select their comfortabla of napkins usir
either five rupees coin system or by simply swiping the card (Paytm/UPI). It also provides us the information about huapkira
are left over in the vending machine. The technology behind selecting the napkins are in suchaativaydbeived napkins are of
high quality and it can be accessed easily. Use of spiral motor mechanism for the ease of accessing the napkin itihg highl
features. The machine is designed by incorporating the latest emerging technologies slich a®oay transfer ,QR code scann
,RFID technology with an alert message reporting the status of the napkins in the machine which may reduce the manual v
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(54) Title of the invention : PROCESS OF SYNTHESIZING QUINOLINE AND RHEIN DERIVED CHIRAL MOLECULES
EFFECTIVE AGAINST COVID19
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(57) Abstract :

Process of synthesizing quinoline and rhein derived chirédcutes effective against CovitD comprises synthesize of compounc
such as compounds 1, 2, 3, 4, BR02006, BNF202008, BNF202009, BNF202010, BNF202011 and BNT202012. In the prese
invention RNA dependent RNA polymerase non structural proteinsrhplex and RNA dependent RNA polymerase non struct
proteins 6/10 complex are taken as protein targets. The said compoune20B006, BNF202008, BNF202009 and BN1202012
exhibited minimum binding energy when it bound with protein targets comparedRerhdesivir and Hydroxychloroquinine stanc
drug. The synthesized compound Bif02006 had the ability to targets multiple receptors with a stable significant lowest mini
binding energy when docked with SARDV-2 RNA dependent RNA polymerase compkexsp 1249.23) & nsp 6/10-12.37) an
ACE2-Spike protein complex8.18). Thus, the present invention provides compound with 4madéptors targeting protein comple
drugs to overcome the pandemic infections of SARY-2.
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(54) Title of the invention : SYSTEM AND METHOD FOR PREDICTING MI$& ATTRIBUTE IN GENE EXPRESSION
DATA USING DEEP LEARNING MODEL

:GO6N002000000 | (71)Name of Applicant :
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Filing Date ‘NA
(57) Abstract :

The present disclosure pertains to a system (101) and method (200) for evaluating medical gene expression data. Thiides
receiving (201a) a predefined dataset derived by gene expregsitrating (201b) a sample dataset using thelglined dataset,
categorizing (202) plurality of attributes in the sample dataset in a first dataset and a second dataset, clustenisigSE0H) fi
attributes in first dataset to identify a pluralitfclusters having one or more similar characteristics selected from the one or m
characteristics of the gene, determining (204) one or more clusters from the plurality of clusters, evaluating (206§ therene
determined clusters by utilizing dekgarning model to estimate the one or more missing attributes, and comparing (206) the ¢
one or more missing attributes with the known set of attributes in the predefined dataset, for assessing accuracynof estimat
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(54) Title of the invention : SYSTEM AND METHOD FOR PREDICTING MISSIMGTRIBUTE IN GENE EXPRESSION
DATA USING REGRESSION MODEL
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(57) Abstract :

The present disclosure pertains to a system (101) and method (200) for evaluating medical gene expression data. Thiides
receiving (201a) a predefined dataset derived by gene expregsimrating (201b) a sample dataset using thelgiieed dataset,
categorizing (202) plurality of attributes in the sample dataset in a first dataset and a second dataset, clustenisigSE0H) fi
attributes in first dataset to identify a pluralitiyabusters having one or more similar characteristics selected from the one or m
characteristics of the gene, determining (204) one or more clusters from the plurality of clusters, evaluating (206§ therene
determined clusters by utilizing regsésn model to estimate the one or more missing attributes, and comparing (206) the esti
one or more missing attributes with the known set of attributes in the predefined dataset, for assessing accuracynof estimat
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:G06K000900000!([(71)Name of Applicant :
HO04N000522500C| 1)K. KRISHNA KISHORE
(51) International lassification G07C000508000( Address of Appltant :ASSIATANT PROFESSOR,
A42B0003040000{ DEPARTMENT OF ECE, GMRIT, GMR NAGAR, RAJAM,
A61B0005000000{ ANDHRA PRADESH, INDIA-532127. Andhra Pradesh India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)K. KRISHNA KISHORE
(33) Name of priority country ‘NA 2)CH. PAVAN KALYAN
(86) International Application No ‘NA 3)D. HARIKA
Filing Date ‘NA 4)B. KESHAV HIMA TEJA
(87) International Publication No *NA 5)I. SAI KIRAN
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Abstract Helmet is initialized with biometric and NFC tag so that the attendance of industrial worker can be measurgityeu:s
print sensor. Once the attendance is marked and worker wear the helmet then the sensors {GPS, GSM, FHL.ER@AIETER)
present inside the helmet starts monitoring the data of the person. Whenever any abnormality is observed then the &bwiin
be sent to the database through the Raspberry pi. If any industrial accidents such as unexpected fseaadddaatrdous gases
exploitation happens by sensors in the helmet, the helmet can communicate through wireless. Smart helmetcomprises of d
sensor and camera module inside the helmet so that whenever any obstacle is falling from top areaaimdabe tapturing or
video processing can be done by using camera module. After the basic design of the helmet is made then the connedtiens
established.
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(22) Date of filing of Application :18/05/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : FAN BLADES WITH HOLES FOR BETTER COOLING

(71)Name of Applicant :

1)BALAJIL. D

Address of Applicant :KPR INSTITUTE OF

ENGINEERINGAND TECHNOLOGY, ARASUR,
COIMBATORE, TAMILNADU, INDIA. Tamil Nadu India

2)DR. L. RAJESH KUMAR

3)V. BHUVANESWARI

4)DR. B. ARULMURUGAN

(51) International classification 2':5?35 5)DR. A K. PRIYA

(31) Prioity Document No ‘NA %SRAE'E‘ZSQSA‘% s

(32) Priority Date :NA 8)DR.R DHARI\I/IAI.?AJ

(33) Name of priority country ‘NA 9V kAVINKUMAR

(86) L‘}fﬁg‘%“;ga' Application No fm 10)DR. R. SARAVANAKUMAR

(87) International Publication No :NA (7?2%[212r11\/e|\éll‘5::1ventor .

(61) Patent of Addition to Application Number :NA 1)BALAJL. D '
Filing Date ‘NA i

(62) Divisional to Application Number ‘NA gg\?REI:UT/i‘:VESSHWﬁURI\IAAR
Filing Date ‘NA .

4)DR. B. ARULMURUGAN
5)DR. AK. PRIYA

6)S. ANANDARAJ

7)DR. ELANGO. K.S

8)DR.R. DHARMARAJ

9)V. KAVINKUMAR

10)DR. R. SARAVANAKUMAR
11)D. VIVEK

(57) Abstract :

The fan blades (1) designed in suclay that embedded multipleshaped holes (2) provides the better cooling, with high veloc
In addition, the mass of blades is reduced. The mass reduction also save cost. The better cooling rate with high viglesity pri
saving in power due to bettair-flow in low speeds.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041020819 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 29/05/2020

(54) Title of the nvention : COMPUTERS WITH HYBRID PHASE CHANGE MATERIAL

(71)Name of Applicant :

1)BALAJIL. D

Address of Aplicant :KPR INSTITUTE OF

ENGINEERINGAND TECHNOLOGY, ARASUR,
COIMBATORE, TAMILNADU, INDIA. Tamil Nadu India

2)DR. L. RAJESH KUMAR

3)V. BHUVANESWARI

4)DR. B. ARULMURUGAN

(51) International classification 41%5 5)DR. A K. PRIYA

(31) Priority Document No ‘NA %SRAE'EZIE)IQSA% s

(32) Priority Date :NA 8)DR.R DHARI\I/IA.RAJ

(33) Name of priority country ‘NA 9V kAVINKUMAR

(86) L‘}fﬁg‘%“;ga' Application No fm 10)DR. R. SARAVANAKUMAR

(87) International Publication No :NA (7?2%[212r11\/e|\éll‘5::1ventor .

(61) Patent of Addition to Application Number ‘NA 1)BALAJL. D '
Filing Date ‘NA i

(62) Divisional to Application Number ‘NA gg\[;RéhUT/iJNESSWI;\UR“{'AR
Filing Date ‘NA .

4)DR. B. ARULMURUGAN
5)DR. AK. PRIYA

6)S. ANANDARAJ

7)DR. ELANGO. K.S

8)DR.R. DHARMARAJ

9)V. KAVINKUMAR

10)DR. R. SARAVANAKUMAR
11)D. VIVEK

(57) Abstract :

The computer (1) (desktops, laptops and tablets) during in operation gets heated up because of the rotating compoungter:
of usage of the system leads to demandimgainit. In existing cooling unit requires external power source to operate, which in
the cost for using that device. The present invention focuses on using phase change material which absorbs the heat durin
operation and after operation phasenge material starts cool. During cool it attains the real state of material. The major thing
should be identified here is to cool the system, which doesnt require any external power source. It obviously reducesdheed
in the system asell as increase the life of the computers
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041020824 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : WASTE SORTING APPARATUS AND A METHOD THEREOF

:GO6N002000000 | (71)Name of Applicant :
GO1N003354300(| 1)Dr.S.S.SUBASHKA RAMESH
(51) International classification B65F0001140000 Address of Applicant :14, ANBU, NAGAR, 11TH STREET
GO6N000300000C| SRISEVI GARDEN, VALASARAVAKKAM, CHENNAI,
HO05B003308000C| TAMILNADU, INDIA -600087. Tamil Nadu India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1) Dr.S.S.SUBASHKA RAMESH
(33) Name of priority country ‘NA 2)Dr. N. KANNAN
(86) International Application No ‘NA 3)M.S. MINU
Filing Date ‘NA 4)SHIELA DAVID
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to the field of sorting bio waste antlinomaste by using artificial intelligence. A waste sorting
apparatus (1) comprises of alegtion unit (11), sorting unit (21), control unit (31) and storage unit (41) wherein said collectiol
(11) comprises an identification unit (14) connected to the control unit (31), said control unit (31) comprises a supporagkine
learning modile (32), said sorting unit (21) comprises a motor arrangement (22) and a sliding member (23).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041021146 A
(19) INDIA
(22) Date of filing of Applicatbn :19/05/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : A LOWCOST PORTABLE CRYOTHERAPY INSTRUMENT FOR TREATING SPORTS INJURIE

:F25B002102000|(71)Name of Applicant :
A61B001802000(| 1)KARUNYA INSTITUTE OF TECHNOLOGY AND
(51) International classification A61F000700000C|SCIENCES
A61F000710000, Address of Applicant :KARUNYA NAGAR CHENNAI
G01K000713000(| TAMILNADU INDIA 600116 Tamil Nadu India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Mr.JITHIN V RAJ
(33) Name of priority country ‘NA 2)Dr.D.PAMELA
(86) International Application No ‘NA 3)Mr.K.GERARD JOE NIGEL
Filing Date ‘NA 4)Dr.S.P.JAI PRABHU
(87) International Publication No i NA
(61) Patent of Addition to ApplicattoNumbeli:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

APPLICANT: KARUNYA INSTITUTE OF TECHNOLOGY AND SCIENCES TITLE: A LOWCOST PORTABLE
CRYOTHERAPY INSTRUMENTFOR TREATING SPORTS INJURIES ABSTRACT The present invention discloses-adsty
compact, portable and rechargeable cryotherapy instrument for treating sports injuries. The cryotherapy instrumergeoftthe
invention comprises of a. a Peltier modulg$}, configured to create cold and hot temperature junction upon supply with a volt
and to maintain desired temperature at the cold junction; b. a rechargeable voltage source [101] configured to suppth®ltay
Peltier module[103] in which varyingpltage is supplied to the Peltier module[103] inorder to maintain desired temperature at
cold junction; c. a temperature controller[102] configured to control temperature of the cold junction by setting regpeeatuee;
d. a temperature sens@0p] configured to sense and display temperature of the cold junction; e. a cooling head covered witl
material coupled at the cold junction for application of low temperature at injured sites and preventing skin irricatieat f.
sink[205] and dan coupled at the hot junction for proper dissipation of hot junction temperature g. a liquid nitrogen bag intrc
between the cooling head and the Peltier module[103] for better efficiency of application of low temperature at injireal sites
casirg encompassing the Peltier module [203], heat sink [205], Temperature Sensor [206], temperature controller[102] ther
providing shielding; i. a provision for setting desired temperature and a display unit to display current temperatpesaceatige
casing and; j. a handle disposed on top of the casing making the instrument portable.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041021147 A
(19) INDIA
(22) Date of filing of Application :185/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : WATER PURIFIER USING NATURAL STRATA

:C02F000100000 |(71)Name of Applicant :
C02F000128000(| 1)KARUNYA INSTITUTE OF TECHNOLOGY AND
(51) International classification CO02F000900000(| SCIENCES
B65F000102000( Address of Applicant :KARUNYA INSTITUTE OF
C02F000332000(| TECHNOLOGY AND SCIENCES KARUNYA NAGAR
(31) Priority DocumeniNo ‘NA COIMBATORE TAMILNADU INDIA 641114 Tamil Nadu Indi
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)DR.SNEHA GAUTAM
(86) International Application No ‘NA 2)DR. BREMA J
Filing Date :NA 3)MR. PRABHAT EKKA
(87) International Publication No *NA 4)MR. BOYA GOKUL
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

APPLICANT: KARUNYA INSTITUTE OF TECHNOLOGY AND SCIENCES TITLE: WATER PURIFIER USING NATURAL
STRATA ABSTRACT The present invention discloses a portable water purification system employing natural stratafor treat
water to provide treated water for domestic and irrigation purpose. The portable water purification system of the metent in\
comprises of top cylindrical container[12], a bottom cylindrical container[13] and a characterised cylindrical filter system[3]
cylindrical container[12]is configured to receive the waste water, having opened top end and opened bottom end, adapted"
positioned on top of the bottom cylindrical container[13] and comprises of a lid[1] to cover the open top end. The bottom kyl
container[13]is configure to receive treated water having open top end and closed bottom end, and adapted to positithestdk
cylindrical container[12] and comprises of a tap[4] at the bottom for collecting treated water and lid[2] to cover therstig end
and an orifice is present on middle of the lid[2] for allowing the waste water from the top cylindrical c¢hPditeepass into the
characterised cylindrical filter system[3] for purification. The characterised cylindrical filter system[3] having tapsredpoend a
inlet and curved closed bottom end with perforations[10] as outlet is adapted to positidshethimdottom cylindrical container[1:
by fixing the tapered top on the orifice present on middle of the lid, and comprises of a characterised six layereelditterig
placed inside the cylindrical filter system[3] in a characterised order, thighigh the waste water from the top cylindrical
container[12] infiltrates and gets collected in the bottom cylindrical container[13] through the perforations[10]. Thercdedaix
layered filtering elements comprises of characterised combinatioawélfs], sand[6], Strychnospotatorum seed powder[7], san
Activated Charcoal[9] and cotton[11] placed from top to bottom inside the cylindrical filter system[3] in which the Gravei§ajhi
particleEs[ 6, 8] | ayer p uivated Charsoal[®]hcettonild] artd Stryehrospetatorumiseed powder|
absorbs odors, turbidity, particulate matter, other impurities thereby forming pleasant, colorless, microorganism dmédityyv t
with neutral pH level and low total dissolved selideated water.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202047021172 A
(19) INDIA
(22) Date of filing of Application :20/05/2020 (43) Publication Date : 29/05/2020

(54) Title of the invetion : INTRATRACHEAL TUBE WITH A DYNAMIC CUFF WITH VENTILATING CAPABILITY

(51) International classification :A61M 16/00, A61M|(71)Name of Applicant :

25/00 1)DR. A. KALYANARAMAN

(31) Priority Document No ;201821004602 Address of Applicant :4/15, Kotak Kunj, 36 K.M. Munshi
(32) Priority Date :07/02/2018 Marg Bhavans College Lane, Chowpatty, Mumbai, Maharast
(33) Name of priority country :India 400007, India Maharashtra India
(86) International Application No :PCT/IN2018/0501¢| 2)DR. KOTAK NIRAV .M

Filing Date :04/04/2018 3)DR. PATYAL ASHISH
(87) International Publication No ‘WO 2019/155480 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)DR. A. KALYANARAMAN
Number :NA 2)DR. KOTAK NIRAV .M

Filing Date ' 3)DR. PATYAL ASHISH
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A medical device for establishing emergency airway, more accurately a intratracheal (aka cricothyrotomy) tubasvehgetfh
inflating cuff and its insertion and inflating mechanisms thereof, which is easy to insert similar to needle cricothyubtmapling
ventilation both by jet ventilating devices as well as manual resuscitators / mechanical ventilatorgvidéikats an outer cylindric
member, an inner stylet and a dynamic cuff which inflates during Positive Pressure Ventilation and produces a airtgisetbct
and hence enabling oxygenation, and deflates during expiration, hence allowing smaaitiCaiion dioxide and other expired
gases into the atmosphere through the trachea and upper airway.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202047021175 A
(19) INDIA
(22) Date of filing of Apftication :20/05/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : RESPIRATORY MASK ASSEMBLY WITH A DYNAMIC CUFF

(51) International classification :A62B 18/00, A61M [(71)Name of Applicant :

16/06 1)DR. A. KALYANARAMAN

(31) Priority Document No ;201821004601 Address of Applicant :4/15, Kotak Kunj, 36 K.M. Munshi
(32) PriorityDate :07/02/2018 Marg Bhavans College Lane, Chowpatty, Mumbai Maharash
(33) Name of priority country :India India 400007 Maharashtra India
(86) International Application No :PCT/IN2018/05017| 2)DR. KOTAK NIRAV .M

Filing Date :28/03/2018 3)DR. PATYAL ASHISH
(87) International Publication No ‘WO 2019/155479 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)DR. A. KALYANARAMAN
Number :NA 2)DR. KOTAK NIRAV .M

Filing Date ' 3)DR. PATYAL ASHISH
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

This invention is a device to be used with a system for gupgpanaesthetic or respiratory gases into the airway of a human or
animal. This device is a face mask, which includes a main body or 'shell' which is lined with one or more air filledihiéfs af
least one cuff is closely reflecting the airwaggsures generated inside the shell during the various phases of the respiratory
is inflated by the gases supplied directly from the anaesthesia or ventilator circuit through a specialised adaptoicatetla ded
inflation port. Many other advargas of the invention will be apparent from reading the description which follows in conjunctic
the accompanying drawings.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :27/03/2019

(21) Application N0.201931011836 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : A SYSTEM AND METHOD OF IDENTIFYING AND SECURING LUGGAGE AT THE AIRPORT

:B64F000136000|(71)Name of Applicant :
G08B002120000| 1)Arindam Sarkar
(51) International classification G06Q001008000 Address of Applicant :Flat nolA, 1271 Seva Rose,
G01S001375000(|{MadurdahaKolkata-700107, West Bengal, India West Benga
G08G000500000| India
(31) Priority Document No ‘NA 2)Abhinav Dhiman
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Arindam Sarkar
(86) International Application No ‘NA 2)Abhinav Dhiman
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system and method of identifying and securing luggage at the aifpsystem and method ofdentifying and securing luggage
the airport for nullifying luggage loss at airports through radio frequency identification, that can store and transmdt ciatabe
placed on an object being conveyed, such as a piece of luggage. More specifealgt¢im applies unique sets of RFID tags to
passenger and their baggages stored remotely for efficient andreerdmcating.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :30/12/2019

(21) Application N0.201931054422 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : A LOW SILICON DUCTILE IRON

:C22C003710000 | (71)Name of Applicant :
C22C003704000(| 1)TATA METALIKS LIMITED
(51) International classification A23K002020000C Address of Applicant :Tata Centre, 10th Floor, 43 Jawahz
C21D000806000(|Nehru Road, Kolkatar00071, WesBengal, India West Bengal
H01L0021314000(India
(31) Priority Document No ‘NA 2)2) SHIV PRAKASH SHARMA
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)SHIV PRAKASH SHARMA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Nuober:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A low silicon ductile iron composition comprising: 3.99 to 4.30% of C; 0.8 to 1.57% of Si; 0.06 to 0.21% of Mn; the balagce
represented by iron and inevitable impurities.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :31/12/2019

(21) Application N0.201931054688 A

(43) Publication Date : 205/2020

(54) Title of the invention : METHODS AND APPARATUS FOR DYNAMIC LIGHTING SYSTEM

:HO5B003308000!| (71)Name of Applicant :
HO5B003702000C| 1)Anirbit Sengupta
(51) International classification F21S0010000000 Address of Applicant :Anirbit Sengupta, Payradanga, Vill
F21Vv0021000000|Parbatipur, P.O. Pritinagar, Dist. Nadia, PS Ranaghat, PIN
F21Vv0023000000(|741247 West Bengal India
(31) Priority Document No ‘NA 2)Abhijit Das
(32) Priority Date ‘NA 3)Debashis De
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Anirbit Sengupta
Filing Date ‘NA 2)Abhijit Das
(87) International Publication No *NA 3)Debashis De
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Appliation Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses the design and development of a system for controlling the four legged Tricolour LEDarake
lighting system. The system utilizes modern plug and play design using embedded technology, which can control more the
legged Tricolour LED. The current development deals with the 32K byte ISP (In System Programming) programmable flast
microcontroler (1) holding the program in form of a HEX file to create the dynamic lighting pattern. The system is cubed wit

octal bus transreceiver (3) which acts as asBte buffer along with an SD card (2) which acts as the EEPROM for the

microcontroller tahold the data or the pattern in form of BIN file. More than 150 dynamic lighting patterns with individual timi
be controlled using the system. The system is highly secured as its program and data memories are separated. The syser

and lov power consuming device as it uses 12V, 5A as input which in turn is converted to a ras®}éfof Gnicrocontroller

operation thus making the system energy saving with low power dissipation.
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(12) PATENT APPLIGATION PUBLICATION (21) Application N0.202031011855 A
(19) INDIA
(22) Date of filing of Application :19/03/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : A CONCATENATED FEC ARCHITECTURE FOR 5G MOBILE COMMUNICATIONS

:HO4L 000100000 (71)Name of Applicant :
HO3M001313000( LArunAgamwal
(51) International classification HO3MO001329000! Address ofApplicant :Assistant Professor, Department of |
H03M001300000(| TER: Siksha 'O" Anusandhan Deemed to be University, Jagé
HO3MO001309000! Jagamohan Nagar, PO: Khandagiri, Bhubanesi8a030. Oriss:
jori . India
g;g E::g:g Bgf;mem No mﬁ 2)Saurabh Narendra Mehta
(33) Name of priority country ‘NA jggggﬁ] Q%E;Wévalg
(86) International Application No ‘NA a) 'B.R.
Filing Date ‘NA 5)Binu De][mls .
(87) International Publication No :NA (712))2;?:1 Oalrr\ll\\//aelntor :
(61) Patent of Addition to Application Numk:NA g
Filing Date ‘NA 2)Saurabh Narendra Mehta
(62) Divisional to Application Number :NA 3)Kabita Agarwal
Filing Date ‘NA 4)Rajakumar B. R.
' 5)Binu Dennis
(57) Abstract :

The present invention discloses the architecture of concatenated forward error correctiomédil@&@ommunications, which
comprises both turbo code and polar code. The present invention is to develop the hardware architecture of the FEC code
combining both the polar code and turbo code. Forward Error Correction is a method for controllmmetata transmission ovel
communi cation channel s. Here, the &NE number of mobiryluser
is connected in series manner, and then it is performed by the XOR operation, and finaflyq#esserial to parallel converter tc
read the outputs in a parallel manner. [To be published with Figure.1]
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Publication After 18 Months:

The following Patent Applications have been pblished under Section 11A (3) of The Patents (Amendment) Act, 2005. Any
Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the graoft
the patent in the prescribed manner under section 25(19f the Patents (Amendment) Act, 2005 read with the rule 55 of The
Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814045244 A
(19) INDIA
(22) Date of filing of Application :30/11/2018 (43) Publication Date29/05/2020

(54) Title of the invention : ONE PART, STORAGE STABLE POLYMERIZABLE FORMULATION FORMING CORROSION
RESISTANT COATINGS

. P :D21H (71)Name of Applicant :

(51) International classification 27/14 1)Chemical Dynamics LLC
(31) Priority Document No :16/199,31 Address of Applicant :46701 Commerce Center Drive,
(32) Priority Date :26/11/D1€| Plymouth, M1 48170, United States of America U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :NA 1)Ronald J. Lewarchik

Filing Date ‘NA 2)Atman Fozdar
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Applicatia Number ‘NA

Filing Date ‘NA

(57) Abstract :

A one part, storage stable polymerizable formulation includes a monomeric or oligomeric ethylenically unsaturated pdéymet
compound that is at least one of methacrylate esters of polyethylene glycdisxar diolpr polypropylene glycol, 1;3and 1,4
butylene glycol trimethylol propane trimethacrylate, or ethoxylated bisphenol A dimethacrylate. A second polymerizabladot
includes dicyclopentadiene modified oligomers. An organic solvent is present and pebeidge stability and upon evaporation
the solvent, a rate of polymerization of the compound accelerates independent of addition of a second part. An alkydhatpre
includes an unsaturated fatty acid. An optional additive of at least one ofditna metal cure accelerator, a filler, a plasticizer, ¢
colorant, and a cure inhibitor is present. The formulation is at least 30 total weight percent solids. A process of famignimgyiaed
coating on an article is also provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817048618 A
(19) INDIA
(22) Date of filing of Application :21/12/2018 (43) Publication Date : 29/05/2020

(54) Title of the invention : ARTIFICIAL INTELLIGENT SYSEMS AND METHODS FOR IDENTIFYING A DRUNK
PASSENGER BY A CAR HAILING ORDER

:G06Q0050300000, |(71)Name of Applicant :
G01N0035000000, 1)BEIJING DIDI INFINITY TECHNOLOGY AND
(51) International classification GO03F0001360000, |[DEVELOPMENT CO., LTD.
G06F0008600000, Address of Applicant :BUILDING 34, NO. 8
G01C0021320000 [DONGBEIWANG WEST ROAD, HAIDIAN DISTRICT,
(31) Priority Document No :201811367896.1 |BEIJING 100193, CHINA China
(32) Priority Dae :16/11/2018 (72)Name of Inventor :
(33) Name of priority country :China 1)ZHANG, GUCHAO
(86) International Application No :PCT/CN2018/11707| 2)WANG, YIZHEN
Filing Date :23/11/2018 3)LIU, YASHU
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a system and a method for identifying a drunk passenger of a car hailing order. miag syste
performthe method to: obtain a plurality of samples from historical car hailing orders stored in a database; for each oftthefp
samples, using an application, extract a plurality of features including a passenger feature set, a driver featlap eetearfeatur
set, wherein the order feature set includes diumtkpotrelating features; and train a preliminary classification model based on
plurality of features and the plurality of samples to obtain a drunk model.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201914007476 A
(19) INDIA
(22) Date of filing of Application :26/02/2019 (43) Publication Date : 29/05/2020

(54) Title of the invention : POUCH FORMING DEVICE AND METHOD ANDAEILITY FOR PRODUCING SECONDARY
BATTERY COMPRISING THE POUCH FORMING DEVICE

:B21D002834000(|(71)Name of Applicant :
B65D007558000C| 1)LG CHEM, LTD.
(51) International classification HO2N000200000C Address of Applicant :128, Yeoulaero, Yeongdeungggu,
B22F0003140000|Seoul 07336, Republic of Korea Republic of Korea
B28B0003020000((72)Name of Inventor :
(31) Priority Document No :10-20180146357| 1)KIM, Gee Hwan
(32) PriorityDate :23/11/2018 2)LEE, Sang Don
(33) Name of priority country :Republic of Kore¢] 3)CHOI, Min Seung
(86) International Application No ‘NA 4)YEO, Sang Uk
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided is a pouch forming device. The pouch forming device comyaridessmember provided with a die on which a pouch filr
disposed on a top surface thereof, imah a forming part is formed, and a die holder to which the die is fixed, a stripper memkt
pressing and fixing the pouch film disposed on the die when descending and a first driving piece allowing the stripicaflyo ve
move, a punch member provideith a punch plate comprising a punch inserted into the forming part to form an electrode as:
accommodation part in the pouch film and a second driving piece allowing the punch plate to vertically move, and a odygrol
controlling the first driving piece to allow the stripper to ascend when the punch is inserted into the forming part to press the
film so as to decrease in pressing force applied to the pouch film.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :23/05/2019

(21) Application N0.201914020489 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : LENS SYSTEM, PROJECTION APPARATUS, DETECTING MODULE AND ELECTRONIC DE!

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority countrjregion

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Numk:NA

Filing Date
(62) Divisional to Application Number
Filing Date

:G02B001300000| (71)Name of Applicant :
G02B000912000C| 1)LARGAN PRECISION CO., LTD.

H04M000102000(

G02B000906000(| Taichung City 408,
G02B001302000C|(72)Name of Inventor :
1107142271 1)YU-JUI LIN
:27/11/2018 2)HSIN-HSUAN HUANG

‘NA
‘NA
:NA

‘NA
‘NA
‘NA

Address of Applicant :No .11, Jingke Rd., Nantun District,

(57) Abstract :

An electronic device includes a lens system. The lens system intfudedens elements, which are, in order from an outer side
inner side: a first lens element, a second lens element and a third lens element. The first lens element with potite@oefesc
has an outeside surface being convex in a paraxegion thereof. The second lens element has negative refractive power. Thi

lens element has positive refractive power.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201914037908 A
(19) INDIA
(22) Date of filing of Application :19/09/2019 (43) Publication Date : 29/05/2020

(54) Title of the invention : METHODS AND SYSTEMS FOR A COMBINED TRANSACTION BY AN ASSIGNEE ON BEHA
OF ONE OR MORE USERS

:GO7F@®0702000(| (71)Name of Applicant :
G06K001906000(| 1)MASTERCARD INTERNATIONAL INCORPORATE D
(51) International classification G060Q002040000! Address of Applicant :2000 PURCHASE STREET,
G06Q002032000(|PURCHASE, NY 10577, UNITED STATES OF AMERICA
G06Q002020000(|U.S.A.
(31) Priority Document No :10201810608V |(72)Name of Inventor :
(32) Priority Date :27/11/2018 1)GUPTA, Naveen Kumar
(33) Name of priority country :Singapore 2)SWAMI, Deepa
(86) International Application No ‘NA 3)MODI, Bhargav Jagdishchandra
Filing Date ‘NA 4)BANGA, Saurabh
(87) International Publication No " NA 5)PATHRABE, Dipali
(61) Patent of Addition to Application Numk:NA 6)KUNDER, Namod Chandrashekar
Filing Date :NA 7T)KARNIK, Ajit
(62) Divisional to Application Number ‘NA 8)SINHA, Ajay
Filing Date ‘NA
(57) Abstract :

Embodiments provide methods, and server systems for performing a combined transaction for one or more scheduled tran
The method is configured to generate one or morehina readable codes for the one or more scheduled transactions through
transaction terminal, where each machine readable code is associated with a scheduled transaction of the one or nabre sct
transactions. Further, the method includes geimgra composite machine readable code based on the one or more machine r
codes. The generation of composite machine readable code further include, at least one authentication attribute &.drhassi
method, furthermore, includes receivingegand transaction request through a second transaction terminal. The second trans
request includes the composite machine readable code. The method facilitates the combined transaction based on aoftiba
composite machine readable codegevdin the combined transaction is associated with the one or more scheduled transactior
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Applicatio :26/09/2019

(21) Application N0.201914039012 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : ELECTRONIC DEVICE AND METHOD FOR PUSHING INFORMATION

(51) International classification

:GO6F000301000t
G0O6K000900000C
H04W000818000!
G06T000340000C
G06T000100000C

(71)Name of Applicant :
1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.
Address of Applicant :NO. 18, HAIBIN ROAD, WUSHA,
CHANG'AN, DONGGUAN, GUANGDONG 523860, CHINA

(31) Priority Document No :201811419639.8 |China
(32) Priority Date :26/11/2018 (72)Name of Inventor :
(33) Name of priority country :China 1)ZHANG, HAIPING
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Applation Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided are an electronic device, a method for pushing information, and related products. The method includes theAdliswi
set of dataon multiple substances in a first position of a body of a user is obtained by scanning the first position with a subst
detecting sensor. A body part corresponding to the first position is determined with a camera. Fitness plan is detesrdingdoac
the first set of data and the body part and then pushed via a display.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :22/10/2019

(21) Application N0.201914042834 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : PROCESSING METHOD FOR SOUND EFFECT OF RECORDING AND MOBILE TERMINAL

:HO04S000700000
G10H000100000(
GO06F000316000(
HO04R000300000(
HO04R000140000(
:201811438046.6

(51) International classification

(31) Priority Document No

(32) Priority Date :27/11/2018
(33) Name of priority country :China
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA

(61) Patent of Addition to Applicatn Numbel:NA

(71)Name of Applicant :
1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of Applicant :NO. 18, HAIBIN ROAD, WUSHA,
CHANG'AN, DONGGUAN, GUANGDONG 523860, CHINA
China
(72)Name of Inventor :

1)ZHU, KEZHI
2)WANG, JIAN
3)YAN, FENGGUI

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A processing method for sound effect of recording and a mobile terminal are disclosed in embodiments of thesgteserg.dihe

method includes recording N audio signals generated from N

sound sources, N being an integer greater than or equin 2;

location relationships of the N sound sources, determining a scene where the N sound sources are lodaletemmiamg a
reverberation algorithm according to the location relationships of the N sound sources and the scene where the N spane s
located in; and performing a sound effect processing for the N audio signals according to the reverlggndtion # obtain a

reverbed sound effect.

Recording N audio signals generated from N sound sources, N
being an integer greater than or equal to 2

/ 101

.

Obtaining location relationships of the N sound sources,
determining a scene where the N sound sources are located in,
and determining a reverberation algorithm based on location
relationships of the N sound sources and the scene where the N
sound sources are located in

/ 102

Y

Performing a sound eflect processing the N audio signals
according to the reverberation algorithm to obtain a reverbed
sound effect

/ 103
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201914045044 A
(19) INDIA
(22) Date of filing of Application :06/11/2019 (43) Publication Date : 29/05/20

(54) Title of the invention : POWER UNIT

:F16H005704000 | (71)Name of Applicant :
F16H005702000C| 1)HONDA MOTOR CO., LTD.
(51) International classification B62K001930000( Address of Applicant =L, MinamiAoyama 2chome, Minate
B23Q001110000(|ku, Tokyo 1078556, Japan Japan
B25J0018000000|(72)Name of Inventor :
(31) Priority Document No 2018221497 1)ATO Shinji
(32) Priority Date :27/11/2018
(33) Name ofriority country :Japan
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

To enable a power unit tdfieiently lubricate a rotational shaft through a simple structure. [Solving Means] A power unit inclu
main shaft 35 and a case that defines thereinside a rotational shaft chamber 25 in which the main shaft 35 is housed and tl
lubricated thereiride by lubricantThe main shaft 35 is disposed to extend substantially horizontéléycase includes a side wall
that covers the main shaft 35 from an axial direction, and an upper wall 22c that covers the main shaft 35 frarmeabioleewall 2
includes a firsside shaft support portion 40 that journals a first end of the main shaft 35. A detection member 70 that is orie
toward the main shaft 35 and that detects the main shaft 35 is disposed near the side wall 21 in the uppeFheaitz2wall 21
has a housing recessed portion 75 that is disposed superior to te@érshaft support portion 40 and that houses at least a pai
the detection member 70. An oil feed groove 78 that extends from a recessed portion bottom surfagehousity recessed
portion 75 to the firsside shaft support portion 40 is formed in an inner surface of the side wall 21.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201914045849 A
(19) INDIA
(22) Date of filing of Application :11/11/2019 (43) Publication Date : 29/05/2020

(54) Title of the invention : TORQUE CONTROL DEVICE OF ELECTRIC VEHICLE

:B60W001008000!|(71)Name of Applicant :
B60W002013000C| 1)Suzuki Motor Corporation
(51) International classification B60K0006485000 Address of Applicant :300 Takatsuk&o, Minamiku,
G01R003100000, [Hamamatstshi, Shizuoka 438611, Japan Japan
B25F0005000000 |(72)Name of Inventor :
(31) Priority Document No 12018221461 1)MAEYAMA, Yuya
(32) Priority Date :27/11/2018
(33) Name of priority country :Japan
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent oAddition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An electric vehicle includes a motor 2; a battery 4; an inverter 3 for converting a direct current of the battery 4tentoaéing
current to supply thalternating current to the motor 2 and for converting an alternating current output from the motor 2 into ¢
current to supply the direct current to the battery 4; and a control unit 5 configured to instruct the motor 2 to oudpiat #orq
direction reverse to a rotation direction of the motor 2 in order to reduce regeneration current, when it is detected thatthe r
rotates in a direction reverse to a torque output direction of the motor 2 in a state where a charge state of theabatergdek a
predetermined value, if it is detected that the regeneration current flows from the motor 2 to the battery 4.

03 i sir l':l"IT‘Hh

SENSOR | —
s IACCELERATOR PEDAL] = CONTROL UNIT
POSITION SENSOR -
- o
HMARE »m I TCH
(
I J
1 2 } i1
) S { 96
A — B
BATTERY { )} INVERTER MOTOR »{ + &=
— A\l | S | / =

No. of Pages : ZNo. of Claims : !

The Patent Office Journal No. 22/2020 Dated 29/05/2020 20562



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201914046371 A
(19) INDIA
(22) Date of filing of Application :14/11/2019 (43) Publication Date : 29/05/2020

(54) Title of the invention : SIDE FORM UNIT AND SYSTEM FOR CASTING PREFABRICATED CONCRETE PRODUCTS

:B28B000700000!|(71)Name of Applicant :
B28B000702000C| 1)Elematic Oyj
(51) International classification B60J0005100000 Address of Applicant :PL 33, 37801 Akaa, Finlandl&nd
F2150041143000|(72)Name of Inventor :
B33Y003000000C| 1)LAITINEN, Petteri
(31) Priority Document No :20186000 2) MAKI, Tero
(32) Priority Date 126/11/2018
(33) Name of priority country :Finland
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Side form unit (1) for casting prefabricated concrete products, which side form unit is used for forming side formsddoaanol
reinforced concrete product to bast, which side form unit comprises a mold surface (2) restricting the product to be cast, an
side form unit comprises a first part (2) with grooves (7, 7) for rein-forcements (4) extending through the side fornictinit, w
grooves extend from thepposite edge of the side form unit in relation to the fixing surface (6) of the side form unit, and a se
(3) attachable to the first part, which second part com-prises sections covering the grooves of the first part fonthdibedasith
reinforcements, wherein when the second part (3) is attached to the first part (2), a single opening is formed at eéth7{foo\a
reinforcement or a part of a reinforcement (4). The invention also relates to a system utilizing this kind ofnsidwt fd).

FIicG., 18
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201914046909 A
(19) INDIA
(22) Date of filing of Application :18/11/2019 (43) Publication Date : 29/05/2020

(54) Title of the inventioa : METHOD FOR DETECTION BY LONG INTEGRATION AND CORRESPONDING RADAR
SYSTEM

:G01S001342000|(71)Name of Applicant :
G01S001300000(| 1)THALES
(51) International classification G06T000540000( Address of Applicant :Tour Carpe Diem, Place Des Coroll
G01S001372000(|Esplanade Nord, 92400 COURBEVOIE, FRANCE France
G06K000900000( | (72)Name of Inventor :
(31) Priority Document No 11871763 1)BRETON Pierre-Albert
(32) Priority Date :23/11/2018 2)CORRETJA Vincent
(33) Name of priority country :France 3)MONTIGNY Richard
(86) International Application No ‘NA 4)KEMKEMIAN Stphane
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Apgication Number ‘NA
Filing Date ‘NA
(57) Abstract :

Upon each new detection, called pivot detection, by a radar system, the method includes the steps consisting of: ggthgring
with the pivot detection, grouped detectiodefined as detections that belong to a sweep preceding the sweep of the pivot del
and that have a nemil probability according to a grouping criterion; filtering the grouped detections so as to keep only detect
are kinematically strictly deerent with the pivot detection, by: initializing (110) a histogram (H), each dimension of which is a
temporal variation of a coordinate measured by the radar system; computing (120, 130) a potential value interval fodieath
of the pivot detectin and each grouped detection; computing (140) a minimum temporal variation and a maximum temporal
for the or each coordinate from potential value intervals of the pivot detection and each grouped detection; increntyrtiegsét
of classes fothe histogram whose index along each dimension is located between the computed minimum and maximum tel
variations; and detecting (160) a target once at least one class of the histogram reaches a predefined value.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201914047015 A
(19) INDIA
(22) Date of filing of Application :19/11/2019 (43) Publication Date : 29/05/2020

(54) Title of the invention : Release Mechanism For A SaAntbmatic Centifugal Clutch

:F16D002106000 | (71)Name of Applicant :
B60K000700000C| 1)Schaeffler Technologies AG & Co. KG
(51) International classification F16D001338000( Address of Applicant :Industriestr:-3, 91074 Herzogenaure
F16D004312000(|(DE) Germany
F16D004318000(|(72)Name of Inventor :
(31) Priority Document No :102018129858.7| 1)KNOLL, Tobias
(32) Priority Date :27/11/2018 2)HEUBERGER, Sebastian
(33) Name of priority country :Germany
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A release mechanism (1) farsemiautomatic centrifugal clutch (2), wherein the centrifugal clutch (2) has at least one axis of |
(3), an input side (4) and an output side (5), wherein the output side (5) is connected to a counter plate (6) anplatedB)act
which is nmovable relative to the counter plate (6) in an axial direction (7), wherein the input side (4) is connected to a cl®ch
which is positioned in the axial direction (7) between the counter plate (6) and the contact plate (8) to form at lectsbropeaifing
(10); wherein the release mechanism (1) uses at least partially a kinetic energy of the output side (5) or of the(#)pot aitieate
the centrifugal clutch (2).

Fig. 3 '
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(12) PATENT APPLICATION PWBLICATION (21) Application N0.201914047023 A
(19) INDIA
(22) Date of filing of Application :19/11/2019 (43) Publication Date : 29/05/2020

(54) Title of the invention : MULTIPATH MAGNETIC LATCHING RELAY

:HO1R0@L362700(C| (71)Name of Applicant :
HO01HO005058000C| 1)XIAMEN HONGFA ELECTRIC POWER CONTROLS
(51) International classification HO1R001353300C|CO., LTD.
H01H000100000C Address of Applicant :No. 93 Yinong Road, Haicang Distr
HO01H005122000(C| Xiamen, Fujian 361027, China China
(31) Priority Document No :201811406172.3 |(72)Name of Inventor :
(32) Priority Date :23/11/2018 1)Zhigang WEN
(33) Name of priority country :China 2)Fangneng LI
(86) International Application No ‘NA 3)Wenguang DAI
Filing Date ‘NA 4)Shuming ZHONG
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A multipath magnetic latchingetay includes a seat; a plurality of sets of dynamic and static contacts; a pushing assembly; a
latching mechanism installed on the seat, wherein dynamic contacts in the plurality of sets of dynamic and static eontacts &
connected to the pushiggsembly; an even number of conductive pins, in which leamlihgerminals extend towards the same s
of the seat, and two conductive pins are electrically connected via electrical connection of the set of dynamic amdestiatiarmb
disconnectedia disconnection of the set of dynamic and static contacts; a support convex strip installed on the seat, where
one of conductive pins is supported on the support convex strip; and an insulating member covering the support congex str
posiioned between leadirgut terminals of the conductive pin and at least one of other conductive pins covered by the insul:
member.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201914047740 A
(19) INDIA
(22) Date of filing of Application :22/11/2019 (43) Publication Date : 29/05/2020

(54) Title of the invention : SYSTEM AND METHOD FOR PROVIDING ENHANCED ROUTING IN A CONTACT CENTER

:H04MO000351000(|(71)Name of Applicant :
H04M0003420000( 1)Avaya Inc.
(51) International classification HO04L.0029080000, Address of Applicant :4655 Great Amaiarkway, Santa
H04M0003523000(Clara, CA 950541233, U.S.A. U.S.A.
H04M0003493000|(72)Name of Inventor :
(31) Priority Document No :16/201,579 1)SERERO, Eyal
(32) Priority Date :27/11/2018 2)NETANEL, Gal
(33) Name of priority country ‘U.S.A 3)BAR-YOAYV, Ronen
(86) International Application No ‘NA 4)NEKRASHEVICH, Roman
Filing Date ‘NA 5)BARZUZA, Tamar
(87) InternationaPublication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A first request to establish a communication sessionavitbntact center is received from a user communication device. For ex
a request to establish a voice communication session is received at the contact center. A machine learning model uses pri
communication sessions with the contact center toifgemfirst set of one or more sensors that are external to the user
communication device. External sensor information is received (e.g., during the request to establish the communicalidny slee
contact center. The external sensor informationoisifthe first set of one or more sensors that are external to the user commui
device. The communication session in the contact center is routed based on the received external sensor informatigre For
instead of the communication session gaiouted to an Interactive Voice Response (IVR) system, the communication sessior
routed to a high priority contact center queue.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :22/11/2019

(21) Application N0.201914047798 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : SPLICED UNIT AND SPLICED PANEL

(51) International classification

:F21K000923000!
HO01L003300000C
HO01L002182380C
H02K000114000,

(71)Name of Applicant :
1)AU OPTRONICS CORPORATION

Address of Applicant :NO. 1, EHSIN ROAD 2, SCIENCE

BASED INDUSTRIAL PARK, HSIN-CHU,

H01L002168700C|(72)Name of Inventor :

(31) Priority Document No 1107141830 1)Je-Ruei JANG
(32) Priority Date :23/11/2018 2)Min-Yao LU
(33) Name of priority countrjregion : 3)Chun-Han TAI
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No i NA
(61) Patent oAddition to Application Numbe:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A spliced unit including a substrate, a circuit unit, and Hgimitting units is provided. The substrate includes a first part havirgt
bottom surface and a first top surface opposite to the first bottom surface, and a second part having a second botéowh aurfa
second top surface opposite to the second bottom surface. There is a height difference between the first batofhiteiffest par
and the second bottom surface of the second part. The circuit unit is disposed on the first top surface.ehtigtitightinits are

disposed in the second part of the substrate. In a direction of a normal line perpendicular tstihie stte first part of the substre
and the second part of the substrate are not overlapped, and the circuit unit and-émeitigty units are not overlapped. A splice
panel including the spliced units is also provided.

-}

A0

No. of Pages : ZNo. of Claims : 1

The Patent Office Journal No. 22/2020 Dated 29/05/2020

20568



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201914047979 A
(19) INDIA
(22) Date of filing of Application :24/11/2019 (43) Publication Date : 29/05/2020

(54) Title of the invention : WEARABLE ATHLETIC PERFORMANCE MONORING DEVICE

:A63B006900000(|(71)Name of Applicant :
A63B0071060000( 1)Abdullah Ahmed
(51) International classification A63B0024000000 Address of Applicant :H # 1531, Sectet0/2, Chambeli
A61B0005110000|Road, Islamabad, , Pakistan PAKISTAN
A61B0005000000|(72)Name of Inventor :
(31) Priority Document No :PK/P/2018/0007¢| 1)Abdullah Ahmed
(32) Priority Date :26/11/2018
(33) Name of priority country :PAKISTAN
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The disclosure relates to an athletic performanceitmng device that could be worn over a limb of an athlete for assessing th
motions of the limb. The device comprises of a flexible sleeve that could be worn around the limb; an elongated flexd ¢hake
can be mounted over the flexible sleeve amdtiple motion sensors embedded at appropriate positions over the elongated fle:
member for sensing the motions of the limb. The device is particularly useful in the sport of cricket wherein the deMize coul
mounted over the bowling arm of the bewfor differentiating between the illegal and legal bowling action by assessing the
kinematics of the elbow joint during the latter stages of ball delivery. Further the device may be configured for mtrétarimg
force, action time, and twist in th@Wwlers arm just before the ball is released in the course of ball delivery.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201914048170 A
(19) INDIA
(22) Date of filing of Application :25/11/2019 (43) Publication Date : 29/05/2020

(54) Title of the invention : DYNAMIC VERIFICATION METHOD AND SYSTEM FOR CARD TRANSACTIONS

:G06Q002040000 | (71)Name of Applicant :
G06Q002034000(| 1)MIR Limited
(51) International classification G06Q002038000(¢ Address of Applicant :2nd Floor Anglo International Hous:
G07F0007120000|Lord Street Isle of Man Douglas IM1 4LN, Ued Kingdom U.K.
G06Q002024000(|(72)Name of Inventor :
(31) Priority Document No :62/771,205 1)MURALIDHARAN, Prasannaa Venkatesa
(32) Priority Date :26/11/2018 2)THIAGARAJA,Shanmuhanathan
(33) Name of priority country ‘U.S.A.
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed are methods and systems for payment card transactions, where a Card Verification Value (CVV) or Card Veaftlez
(CVC) is generated dynamically as part of a tokenized session.

Fics. a2Aa
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201914048209 A
(19) INDIA
(22) Date of filing of Application :25/11/2019 (43) Pubication Date : 29/05/2020

(54) Title of the invention : FASTENER ASSEMBLY WITH PIVOTING NUT

:HO1H005122000!(|(71)Name of Applicant :
B60T0007100000| 1)ILLINOIS TOOL WORKS INC.
(51) International classification HO01H005064000C Address of Applicant :155 Harlem Avenue, Glenview, lllin
B60R0001072000|60025, United States of America U.S.A.
A47K0013260000((72)Name of Inventor :
(31) Priority Document No :62/771,677 1)LEPPER, Mark O.
(32) Priority Date :27/11/2018
(33) Name of priority country ‘U.S.A.
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An example pivot nut assembly includes a pivot body and a nut. The nut is pivotably engaged in the pivot body.

100 —

No. of Pages : 4No. of Claims : 2

The Patent Office Journal No. 22/2020 Dated 29/05/2020 20571



(12) PATENT APPLICATION PUBLICATION (21) Application No.20914048327 A
(19) INDIA
(22) Date of filing of Application :26/11/2019 (43) Publication Date : 29/05/2020

(54) Title of the invention : RELEASE MECHANISM FOR A CLUTCH MECHANISM OF A MOTORCYCLE

:G01B000528000| (71)Name of Applicant :
EO05D000318000C| 1)Schaeffler Technologies AG & Co. KG
(51) International classification F16K0031600000 Address of Applicant :Industriestr-3, 91074 Herzogenaure
B62D000118700C|(DE) Germany
F01L0013000000 |(72)Name of Inventor :
(31) Priority Document No :102018129859.5| 1)KNOLL, Tobias
(32) Priority Date :27/11/2018
(33) Name of priority country :Germany
(86) International Application No ‘NA
Filing Date ‘NA
(87) Intenational Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a release mechanism (1) having at least a housing (2) and in the housing (2) a cam (4)catgidyted |
around a first axis of rotation (3), a sliding element (6) which can be moved in an axial direction (5), and a pivotahgnerer(7)
having a first end (8) and a second end (9) and a second axis of rotation (10) positioned between thiben cadme®) is rotated
around the first axis of rotation (3), which runs at right angles to the axial direction (5), the sliding element (6hcaadia the
axial direction (5) by contact with an outer peripheral surface (11) of the cam (4), wislalthg element (6) is in contact with the
first end (8) of the lever element (7), so that the latter together with the second end (9) can be pivoted around ¢xéssefcond
rotation (10), which is parallel to the first axis of rotation (3) as a rektheadisplacement of the sliding element (6).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201914048432 A
(19) INDIA
(22) Date of filing of Application :26/11/2019 (43) Publication Date : 29/@#020

(54) Title of the invention : METHOD FOR OPENING APPLICATION, APPLICATION OPENING DEVICE, ELECTRONIC
APPARATUS, AND COMPUTER READABLE STORAGE MEDIUM

:G06F002132000|(71)Name of Applicant :
G06K000900000(| 1)GUANGDONG OPPO MOBILE
(51) International classification GO06F000304880(| TELECOMMUNICATIONS CORP., LTD.
G06F0003a@8100, Address of Applicant :No. 18 Htsin Road, Wusha,
GO06F000304100([Changcan, Do n gg u a42386@ Chkina Ghiha n g
(31) Priority Document No :201811429330.7 | (72)Name of Inventor :
(32) Priority Date :27/11/2018 1)YUAN, Shilin
(33) Name of priority country :China
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patehof Addition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Embodiments of the present application disclose a method for opening an application, and the method is applied inian elec
apparatus. The eleotnic apparatus includes a display screen and a fingerprint identification area provided opposite a preset
the display screen. The method includes following operations: displaying at least one application in a preset applicdtien set
presetregion; acquiring fingerprint information when a first touch operation for a target application of the at least oneaapiglic:
detected; and launching the target application when it is detected that the fingerprint information matches preset fingerprin
information.

5201

an clectronic apparatus displays at least onc applicationina |~
presct application sct in the preset region

- . 5202
the clectronic apparatus acquires fingerpnnt information of & /
uscer when the clectronic apparatus detects a first touch

operation for a target application of the at least one application

the clectronic apparatus starts the target application when the /
clectronic apparatus detects that the fingerprint information
matches a presct fingerpnnt information
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201914048502 A
(19) INDIA
(22) Date of filing of Application :27/11/2019 (43) Publication Date : 29/05/2020

(54) Title of the invetion : METHOD AND DEVICE FOR VIDEO ENHANCEMENT, AND ELECTRONIC DEVICE USING TF
SAME

:G06T000500000((71)Name of Applicant :
G09G000332330(] 1)GUANGDONG OPPO MOBILE
(51) International classification HO04N000557000(| TELECOMMUNICATIONS CORP., LTD.
H04N002143100( Address of Applicant :No. 18 Haibin Road, Wusha,
G09G000320000(|Changca n, Do ngg ua+52386G China Ghina n g
(31) Priority Document No :201811429239.5 | (72)Name of Inventor :
(32) Priority Date :27/11/2018 1)PENG, Deliang
(33) Name of priority country :China
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method and a device for video enhancement, and an electronic device are provided, in accordance with embodimergsraf
disclosure. In thenethod, a current brightness of a display panel of the electronic device is obtained when a video is playing
display panel. The current brightness may be compared with a target brightness, and a comparing result is obtainedf Yides
enhancement, which configured to be applied to the video, is determacmatdingto the comparingresult. Thevideo is

processed by adjusting at least one parameters of images of the video,accordingto avideo enhancement corresponding to
video enhancement. Therefore, in the process of the video enhancement for the electronic device while playing videanthe »
bedisplayed with extremely clear images and may have an extremely clear visual effect.

Video Playcr Videco Playcr
Chardware decode) (soNware decode)
v
Multimedia Framoework
v
Multimaodinn Fraomoework
v
Multimedia Framework
v A 4
Surface Flinger
v
Display

v
Back Light

FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201917000193 A
(19) INDIA
(22) Date of filing of Application :2/01/2019 (43) Publication Date : 29/05/2020

(54) Title of the invention : DISPLAY PANEL AND MANUFACTURING METHOD THEREOF, ELECTROLUMINESCENT
DEVICE AND DISPLAY DEVICE

(51) International classification :HO1L 27/32, HO1L |[(71)Name of Applicant :
51/52 1)BOE TECHNOLOGY GROUP CO., LTD.
(31) Priority Documat No :201710744039.8 Address of Applicant :N0.10 Jiuxiangiao Rd., Chaoyang
(32) Priority Date :25/08/2017 District Beijing 100015 China
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/0904:| 1)KONG, Chao
Filing Date :08/06/2018 2)ZHENG, Kening
(87) International Publication No ‘W0/2019/037516
(61) Patent of Addion to Application )
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are a display panel a method for manufacturing same an electroluminescent device and a display apparatag. Th
panel comprises: a base striate (100); a plurality of electroluminescent units (110) located on the base substrate (100) whel
light emergent side of each of the electroluminescent units (110) comprises a transparent electrode layer (111)patidad first
coupling outputayer (120) located at the side provided with the transparent electrode layer (111) of each of the electrolumir
units (110) and in contact with at least part of the transparent electrode layer (111) wherein the first optical copylitayeu12(
is a conductive layer. The first optical coupling output layer of the display panel is provided with a good electricéibcopchpzert
and can assist the transparent electrode layer with electrical conduction so as to lower the voltageddsppofiEhe display panel
and enhance the uniformity of the device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201917041828 A
(19) INDIA
(22) Date of filing of Application :16/10/2019 (43) Publicaibn Date : 29/05/2020

(54) Title of the invention : DAMPEHREMBEDDED VENTILATOR

. e :F24F 7/06, F24F  |(71)Name of Applicant :

(51) International classification 13/02, F24F 13/10 1)VROWIN INC.
(31) Priority Document No :10-20170162430 Address of Applicant :103, 72, Choerubaek Bongdarreup
(32) Priority Date :30/11/2017 Hwaseoneggi, Gyeonggido 18330 Republic of Korea
(33) Name of priotiy country :Republic of Korea [(72)Name of Inventor :
(86) International Application No :PCT/KR2018/0146€| 1)SEO, Dae Wan

Filing Date :27/11/2018
(87) International Publication No ‘W0/2019/107861
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a dampmbedded ventilator which is configured by comprising: a housing which has an air 1
chamber formed therein and is provided with an air discharge port communicating with the air flowrclhantbpeller rotatably
connected to a rotary shaft of a motor and disposed in the housing; and a back draft damper for opening and closischtrgei
port. According to the present invention since each component in the ventilator can be digaksbgratdimple attaching/detachin
operation a user can solve problems that have occurred in each of the components or easily perform maintenance sogh as
merely by directly disassembling each component in the ventilator sequentially.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017009239 A
(19) INDIA
(22) Date of filing of Application :04/03/2020 (43) Publication Date : 29/05/2020

(54) Title of the invention : RIDER HOLDER AND VEKILE HAVING AT LEAST ONE SUCH RIDER HOLDER FOR AN
AMUSEMENT RIDE, METHOD FOR OPERATING A VEHICLE, AND AMUSEMENT RIDE HAVING AT LEAST ONE SUC]
VEHICLE

(51) International classification /AG3G 7/00, BEOR | (71)Name of Applicant
22/48 1)MACK RIDES GMBH & CO. KG
(31) Priority Document No :102017120645.0 Address of Applicant :4 Mauermattenstr. Waldkirch Germ
(32) Priority Date :07/09/2017 79183 Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0720(] 1)BECHERER, MARKUS
Filing Date :14/08/2018 2)SCHRADE, STEPHAN
(87) International Publication No ‘W0/2019/048194
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a rider holder for an amusement ride (14), comprising a holding portion (16) for holding reesitainiag
device (24), which can be moved between an gusition, in which the rider can access the holding portion (16), and a closed
position, in which the held rider in the holding portion (16) can interact with the restraining device (24), a lockaing devite
(32), which, in a locked state, fixes thestraining device (24) in the closed position and, in an unlocked state, releases the res
device (24), and a control unit (52), which has detection means (55), by means of which it can be redundantly detefiailrgafé
manner whether theesuring device (32) is in the locked or unlocked state, the control unit (52) generating corresponding ste
signals. The invention further relates to a vehicle having at least one such rider holder for an amusement ride aratitiba met|
operating sucl vehicle. Furthermore, the invention further relates to an amusement ride having at least one such vehicle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821019770 A
(19) INDIA
(22) Date of filing of Application :27/11/2018 (43) Publication Date : 29/05/2020

(54) Title of the invention : A SYSTEM FOR MULTTIER HANGING PLANTERPODS

. e :A45B|(71)Name of Applicant :

(51) International classification 1/04 1)RAJALAKSHMI IYER
(31) Priority Document No :NA Address of Applicant :B3, Paras society, Senapati Bapat |
(32) Priority Date :NA |Pune 411016 Maharashtra India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)RAJALAKSHMI IYER

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional b Application Number :NA

Filing Date :NA
(57) Abgract :

Abstract: The invention is a system which allows multiple aerodynamic plaotisrto be suspended/attached one below the otr
with a specialized connector system that enables the conduiting of water for irrigation as well as drainage ity planarowth
in hydroponic or soiless mediums in the planters.

Theinventionalsoallowsfor anefficient systenthatenableswick irrigation withoutthe accompanying salt builab that typically
accompanies wick irrigation systems. Thieighreefunctionally identifiable parts, even if they may or may not be integrated w
each other. 1. Plant®&ods 2. ECCS (Easy Connector Conduiting System) 3. Media Chamber in Planter Pods Fig.1 Dated th
Day of May 2018 V. Ramu Attorney for the applicant

Fig.1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821044132 A
(19) INDIA
(22) Date of filing of Application :23/11/2018 (43) Publication Date : 29/05/2020

(54) Title of the invention : PROCES®R SYNCHRONIZATION OF FB40 BY USING ALTERNATE CAPACITORS

:HO2M|(71)Name of Applicant ;
. . 3/07 1)MAHESH JAYANT SHINDE
(51) International classification HO2M |  Address of Applicant :MACHINE TOOL PROTOTYPE
3/18 |FACTORY ORDNANCE ESTATE MINISTRY OF DEFENCE
(31) Priority Document No :NA |GOVERNMENT OF INDIA AMBERNATH-421502 Maharasht
(32) Priority Date :NA |India
(33) Name of priority country ‘NA 2)MACHNE TOOL PROTOTYPE FACTORY
(86) International Application No ‘NA  [(72)Name of Inventor :
Filing Date ‘NA 1)MAHESH JAYANT SHINDE
(87) International Publication No *NA 2)MACHNE TO OL PROTOTYPE FACTORY
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

(a)MPF is manufacturing FBO which is a critical component in various gun systems. This has been done with the help of M,
Simmel Difesa, Italy under TOT contract. (b)M/s Simmel Difesa, Italy provided technicadagm®sas per the contract terms till 20
FB-40 has HF circuit assembly as one of the critical electronic assembly. Till date MPF was manufacturing HF Circuit asse
factory level by assembling all components. HF circuit is assembled with Ceranzicit0epC6, C7, C8, and C9 provided by loce
market as per the standard design. (c)However, in 2015 due to global obsolesce of C6 capacitor production was stopped.
(d)Accordingly to continue production of FB) it was decided to be develop a system tcapthe capacitors or components
through R&D Project.

&
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821044153 A
(19) INDIA
(22) Date of filing of Application :23/11/2018 (43) Publication Date29/05/2020

(54) Title of the invention : METHOD AND SYSTEM FOR SCHEDULING AN EVENT WITH ONE OR MORE PARTICIPAN

(51) International classification :B60R25/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)TURAKHIA, Bhavin
(32) Priority Date :NA Address of Applicant :7th floor, Varsha, Janki Kutir, Mumt
(33) Name of priority country :NA Maharashtra India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)TURAKHIA, Bhavin
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The invention provides a method and system for englalinost (104) at a computing device (102) to schedule an event with a
participant (108) by deriving a timeone ofparticipant (108) from a previous electronic communication message of participant
from one or more of an IP address of computing ae{1€6) of participant 108, an IP address of the participants (108) Simple |
Transfer Protocol (SMTP) server, and a header of the electronic communication message, and stored in a database. Udher
intends to schedule an event with participdfig), a calendar grid with a plurality of tirstots is displayed to host (104) for
selection, each timslot indicating a time in both a tirmone of host (104) and the timene of participant (108). Host (104) selec
time-slots based on his availabjliand the timezone of participant (108). The selected tishats are embedded in a message and
shared with participant (108).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821044155 A
(19) INDIA
(22) Date of filing of Application :23/11/2018 (43) Publication Date : 29/05/2020

(54) Title of the invention : MODULAR NEEDLE FOR WEIR

:B210|(71)Name of Applicant :

5/00 1)Rajesh Vishnu Pusadkar

B30B Address of Applicant :Flat no 2, Berkeley Heights, Anand
15/00 |Vihar colony, Behind Aditya Petrol pump, Gangapur Road,
B30B [Nashik 422013. Maharashtra India

1/00 |(72)Name of Inventor :

(51) International classification

(31) Priority Document No ‘NA 1)Rajesh Vishnu Pusadkar
(32) Piority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a modular needle weir to create small bunds across small rivers to store water. iBhisaaked|:
exclusively from MS sheet. Edges of the Sheet ddetbon bending Press Machine. All four corners are welded after be@ding.
Chanel are made out of MS Sheet only by bending on Press Machine and welded to this needle skin plate as Suppongtb. ¢
Holes for rubber seal fixing are punched one@sprmachine. Paint is applied. Rubber seal is then fitted with a clamping plate &
bolts. Following invention is described in detail with the help of Figure 1 of sheet 1 showing the dimensions of the progolsec
needle and Figure 2 of sheet 2 sirgy 3D model of modular needle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821044177 A
(19) INDIA
(22) Date of filing of Application :23/11/2018 (43) Publication Date : 29/05/2020

(54) Title of the invention : A SMART HAEMOVIGILANCE BOX

:GO6F|(71)Name of Applicant :
. I 3/00 | 1)Strides Software Solutbns Pvt Ltd
(51) International classification GO6F|  Address of Applicant :T 21/2, STPI, MIDC Chikalthana
21/00 [Aurangabaet31210, Maharashtra, India Maharashtra India
(31) Priority Document No :NA |(72)Name of Inventor :
(32) Priority Date ‘NA 1)Mr. Dinesh Prakashchand Mutha
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

[0021] The present invention provides a smart laggilance box (100). The smart box comprises a microcontroller (108) conr
to the sensor motor. A temperature sensor (104) connected to the microcontroller (108) to monitor the temperaturesinartie t
haemovigilance box (100). An electronic devigith a touch screen display (110) and a memory unit loaded with software (11.
mounted on the exterior of the lifihe touch screen display (110) doubles in functionality to act as an input device facilitating
interaction with the microcontroller (1P8ipon authenticating with predefined stored parameters via touch screen display (11
unlock signals are triggered and the microcontroller (108) actuates the -etexthanical lock to unlock the lid of the smart
haemovigilance box (100), grantingcess to the medical products contained within. (FIGURE 1)

7o ¥
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821044209 A
(19) INDIA
(22) Date of filing of Application23/11/2018 (43) Publication Date : 29/05/2020

(54) Title of the invention : CROSS LAYER PROTOCOL BASED WANET AND METHOD THEREOF FOR CONTROLLINC
COMMUNICATION OF PROCESS FLOW PARAMETERS

(71)Name of Applicant :
. I :HO4W| 1)GAIL India Limited
(51) International classification 84180 |  Address of Applicant :Cabin no: 11923, GAIL Jubilee Tow
(31) PriorityDocument No :NA |B-35 & 36, Sectotl, Noida, Uttar Pradesh, 201301, India Utta
(32) Priority Date :NA |Pracesh India
(33) Name of priority country ‘NA 2)BITS Pilani, K. K. Birla Goa Campus
(86) International Application No :NA | (72)Name of Inventor :
Filing Date ‘NA 1)K R Anupama
(87) International Publication No " NA 2)Lucy J Gudino
(61) Patent of Addition to Application Number ‘NA 3)Neena Goveas
Filing Date ‘NA 4)S Barathy
(62) Divisional to Application Number ‘NA 5)Ranjan Kumar
Filing Date ‘NA 6)Sanjeev kumar
7)Manoj R Meshram

(57) Abstract :

One aspect of the present disci@stelates to a system and method for transmitting data associated with a gas/Liquid hydroc:
(LHC) transport pipeline from flow computers located at various locations to central station using a cross layer pakdadeda
wireless aehoc networKk WANET). In an embodiment, the present invention discloses a method of formation of hierarchical ¢
of the said WANET using a cross layer protocol stack. Particularly, the present invention discloses the method of férmation
hierarchical structuref the WANET by disclosing a method to add one or more new nodes into a wireless aetwork (WANET,
for transmitting data to a remote station or central unit.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/11/2018

(21) Apgication N0.201821044261 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : PROCESS FOR PREPARATION OF POLYMER, AND IMPLEMENTATIONS THEREOF

:CO8F

(51) International classificatn 1014(

(71)Name of Applicant :
1)HINDUSTAN PETROLEUM CORPORATION
LIMITED
Address of Applicant :PETROLEUM HOUSE, 17
JAMSHEDJI TATA ROAD, CHURCHGATEMUMBAI,
MAHARASHTRA 400020, INDIA Maharashtra India

gg E:g::y Bgf;me”t No fm 2)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(33) Nam eyof priority country :N A RESEARCH an Indian registered body incorporated under
(86) International Application No ‘NA the Regn. OI Soc. Act _(ACt XXI of 1860)
Filing Date ‘NA (72)Name o Inventqr D
(87) International Publication No i NA gl\cﬂiﬁgﬁtlbsiag'r Hujur
(61) Patent of Addition to ApplicatioNumber ‘NA DI P
Filing Date ‘NA 3)GOTE, Ravindra
(62) Divisional to Application Number ‘NA 4)CHELLIAHN, Bennet
Filing Date ‘NA 5)KADAM, Pravin
' 6)KOTTARI, Naresh
7)RAO, Bojja Ramachandra
8)CHOUDHARY, Nettem Venkateswarlu
9)GANDHAM, Sri Ganesh
(57) Abstract :

The instant disclosure provides a process for the produztion
catalyst; b) contacting the at leastoneprat al y st
and c) processing the first mixture to ohtai t h e
C8-C12.

No. of Pages : ZNo. of Claims : 2.

The Patent Office Journal No. 22/2020 Dated 29/05/2020

wi t h
pol ymer,

p elefins. Bhé process comprises: a) obtaining at least ore |
a first al uadkfintdfarrma ficsbmmxpuee;
w h-elefie Hasia carlboe chairt lendtheiratise range |

20584



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821044287 A
(19) INDIA
(22) Date of filing ofApplication :23/11/2018 (43) Publication Date : 29/05/2020

(54) Title of the invention : A SYSTEM AND METHOD FOR PARENTAL CONTROL FOR MONITORING THE DIGITAL
MEDIA USAGE BY THE CHILDREN

:HO4N|(71)Name of Applicant :
. s 21/00 | 1)FUNKRAFTE INVENTOBOX PRIVATE LIMITED
(51) International classification HO4N Address of Applicant :Branch Office 47, Kappeesh mall,
7/00 [M.G. Road, Mulund West, Mumbd&i00080, M&arashtra, India
(32) Priority Document No :NA [Maharashtra India
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Mr. Vignesh lyer
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system for parental control of the media content which is viewed by the children is disclosed. A parent develops a anaileo
wherein the child cahoth study and enjoy the electronic entertainment in a more balanced way. With the help of the presen
invention, a parent can exercise parental control in order to control the media content, where the parents can allochées tie r
viewing hours fottheir children. The child can gain access to view and enjoy the electronic entertainment such as television
cartoon, movies, games etc., only of the criteria of 60: 40 time ratio of education: entertainment is fulfilled. If theccki#gfully
completes the 60% of the time for educational purpose i.e. studies, then they are provided with an access to enjoy ithe elec
entertainment for 40% of the time.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/11/2018

(21) Application N0.201821044288 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : SOFTWARE APPLICATION TO TEACH SPECIALIABLED CHILDREN USING ARTIFICIAL

INTELLIGENCE:
:GO9E|(71)Name of Applicant :
. . 5/00 1)FUNKRAFTE INVENTOBOX PRIVATE LIMITED
(51) Interrational classification G09B Address of Applicant :Branch Office 47, Kagsh mall,
17/00 [M.G. Road, Mulund West, Mumbd#i00080, Maharashtra, India
(31) Priority Document No :NA |Maharashtra India
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Mr. Vignesh lyer
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patet of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system and method for teaching the speciabied children is disclosed, comprising an electroni¢ogewith an active internet

connection or a Wi connection, a software application having features including virtual assistant feature, voice recognition
and a database. The electronic device such as the mobile phone, laptop, tablet etdledsvintt the software application with the
help of the internet or Wi, and the software application is linked directly to a database which contains the data which the-s
abled children has to be taught. The personalized database with thedeamtient can be created. The teacher inputs the query
software application, and the software application recognizes the words of the teacher through the voice recognitendfeatur:

provides an output in audio, image or video form to the teaaéch can be used to teach the students.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/11/2018

(21) Application N0.201821044289 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : MOBILE APPLICATION TO LEARN LANGUAGES USING SPEECH RECOGNITION

:GO6F|(71)Name of Applicant :
. . 17/00| 1)FUNKRAFTE INVENTOBOX PRIVATE LIMITED
(51) International classification G09B Address of Applicant :Branch Office 47, Kappeesh mall,
19/00 [M.G. Road, Mulund West, Mumbd#i00080, Maharashtra, India
(31) Priority Document No :NA |Maharashtra India
(32) Priority Date :NA |(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Mr. Vignesh lyer
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system and method for learning different foreign languages are disclosed. The components of the present inventiomdigle
phone with an active internet connection or aRMconnection, a mobile application having features includingafirassistant

feature, voice recognition feature and a database. The method of the present invention includes registration of théneiseohiié
application post installation in the mobile phone followed by setting up the preferred language odioonye from language A to
language B; providing input the words or sentences through the language A which are recognized and converted by the mc

application and the audio output is provided in language B
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/11/2018

(21) Application N0.201821044292 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : MOBILE APPLICATION FOR PROVIDING ATM ACCESS, DIGITMTTENDANCE OR
PHYSICAL ACCESS WITHOUT BADGES OR ACCESS CARDS

(51) International classification :GO7F7/100 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)AASAANTECH PVT LTD
(32) Priority Date :NA Address of Applicant :Parekh Bhuvan, Nr Dena Bank , Mz
(33) Name of priority country :NA Rd, Dahanu Rd, Thane, Maharashtra, 401602, India Mahara
(86) International Application No ‘NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Mr. Hemil Parekh
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A system for access and attendance in offices, ATMs and a@sieicted regions without the use of access cards and badges th
the use of mobile application is disclosed. The system prevents the problems related to access or attendance at tharg/amkin
the office due to loss or failure to bring the acasmsls and badges. The mobile application is executed through the cell phone
other portable electronic devices. The user registers on the mobile phone with biometrics such as facial scan, figegannetc.
and this information is transmitted amother device called the Interface box which is in sync with the mobile phone. The inter
box (for such as T/A, physical access, or ATM) communicates with the mobile phone and sends an authentication request
mobile phone of the user, and onbe authentication is successful the access is granted.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821044296 A
(19) INDIA
(22) Date of filing of Application :24/11/2018 (43) Publication Date 29/05/2020

(54) Title of the invention : CAST IRON FLOOR TILES AND PROCESS OF MANUFACTURING THEREOF

(51) International classification ‘HO4W| (71)Name of Applicant .
74/00 | 1)GREY IRON FOUNDRY, A Unit of Ordnance Factory

(31) Priority Document No :NA |Board under Department of Defence Production, Ministry of
(32) Priority Date :NA |Defence, Government of India
(33) Name of priority country :NA Address of Applicant :GREY IRON FOUNDRY Ministry of
(86) International Application No :NA |Defence, Government of India, Vehicle Fagt Estate, Post VFJ

Filing Date :NA  |Jabalpur, PIN482009, Madhya Pradesh, India Madhya Prade
(87) International Publication No :NA |India
(61) Patent of Addition to Application Number :NA  |(72)Name of Inventor :

Filing Date ‘NA 1)SHRI SHAUBHENDRA PIPRAIYA
(62) Divisional to Application Number ‘NA 2)SHRI MANOJ KUMAR

Filing Date :NA
(57) Abstract :

ABSTRACT A floor tile for covering floorings and includes raised ortprded portions on top made by sand casting process. T
raised or protruded portions are preferably diamond or pyramidal shape. The tile is mounted on the flooring surface pitifere
sand and cement mixed material. The tile has anti slip and ahfieskires making it durable to be used in high traffic areas. A
process is also provided of manufacturing this tile by casting method. The process preferable includes pattern malak@mg;ore
moulding, melting and pouring and finally cleaning.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :24/11/2018

(21) Application N0.201821044311 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : EXPLOSIVE CHARES AND ITS APPLICTIONS THEREOF

:C11C
0175C
‘NA

(51) International classification

(31) Priority Document No

(71)Name of Applicant :

1)ORDNANCE FACTORY BHANDARA, A UNIT OF
ORDNANCE FACTORY BOARD, MINISTRY OF
DEFENCE, GOVT. OF INDIA

83 Egﬂgyo?;‘:%rity country fm Address of Applicant :GENERAL MANAGER, ORDNANC
(86) International Application No ‘NA FACTORY BHANDARA, (A UNIT OF ORDNANCE

Filing Date ‘NA FACTORY BOARD, MINISTRY OF DEFENCE, GOVT. OF
(87) Internaibnal Publication No : NA INDIA), JAWAHARNAGAR, DIST. BHANDARA Maharashtra
(61) Patent of Addition to Application Number ‘NA India f .

Filing Date ‘NA (72)Name of Invertor :
(62) Divisional to Application Number :NA ggg (|—3|AS”?\I|_I|E%'\IIE

Filing Date ‘NA 3)D K URKUDE
(57) Abstract :

The present invention relates to explosive charge comprising antioxidant (Butylated Hydroxy Toluene), binder (Creperi@ubk
fuel (RDX) and performance of said explosive clarydvantages of explosive charge of the present invention include stability
composition, user friendly handling and precise operational effect over heavy metals/structures. The present inveekiesalso

the method of preparing said explasisharge.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821044317 A
(19) INDIA
(22) Date of filing of Application :24/11/2018 (43) Publication Date : 29/05/2020

(54) Title of the invention AN ELECTRODE PLATE GRID FOR A LEAD ACID BATTERY OR LEAD CARBON BATTERY

. e :HO1.|(71)Name of Applicant :

(51) International classification 19/38| 1)Shirkhande Sanjay Ramachandra
(31) Priority Document No :NA Address of Applicant :53/1/B Vinayak Nagar, Sarswati Pa
(32) Priority Date :NA |Near Kate Puram Chowk, New Sangvi, P4iid.027 Maharasht
(33) Name of priority country :NA |India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)Shirkhande Sanjay Ramachandra
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Abstract Title: An electroel plate grid for a leadcid battery or lead carbon polymer battery The present invention provides an
electrode plate 100 grid for a leadid battery or lead carbon polymer battery. The electrode plate 100 is having dithesesional
structure 10 witkcavities 20 and openings 30 configured for disposing an active material therethrough and thereby exposing
material to an electrolyte solution through the opening 30. The electrode plate 100 has an advantage of reducing rtgodisint:
shadng rate of the active material. Also, the electrode plate 100 has an advantage of occupying more active material theret
increasing discharge of current. Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Apgdication N0.201821044318 A
(19) INDIA
(22) Date of filing of Application :24/11/2018 (43) Publication Date : 29/05/2020

(54) Title of the invention : A BATTERY

. e :B60L|(71)Name of Applicant :

(51) International classification 53/53| 1)Shirkhande Sanjay Ramachandra
(31) Priority Document No :NA Address of Applicant :53/1/B Vinayak Nagar, Sarswati Pa
(32) Priority Date :NA |Near Kate Puram Chowk, New Sangvi, P4iid.027 Maharashti
(33) Name of priority country :NA |India
(86) International Application No :NA |(72)Name ofInventor :

Filing Date ‘NA 1)Shirkhande Sanjay Ramachandra
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional b Application Number :NA

Filing Date :NA
(57) Abstract :

Abstract Title: A battery The present invention provides a battery 100. The battery 100 has an enclosure 10 a plurslit§ afee
arranged in an enclosure 10 with space therebetwdsa, @n inlet 16 provided on the enclosure 10 for ingress of a coolant 24.
coolant 24 passes through the space 22 between each of the cell 12 of the plurality of cells 12 for extracting thé dweaitireie
cooling the cells 12. Further, an outlét for egressing the coolant 24 out from the enclosure 10. Figure 1

No. of Pages : 1No. of Claims : ¢

The Patent Office Journal No. 22/2020 Dated 29/05/2020 20592



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821044328 A
(19) INDIA
(22) Date of filing of Application :24/11/2018 (43) Pwlication Date : 29/05/2020

(54) Title of the invention : USE OF POLYHYDROXYAROMATIC COMPOUNDS FOR THE TREATMENT OF FIBROUS
AMINO ACID BASED SUBSTRATES

(51) International classification :C09C| (71)Name of Applicant :
1/00 1)MOMENTIVE PERFORMANCE MATERIALS GMBH

(31) Priority Document No :NA Address of Applicant :CHEMPARK BUILDING V 7,
(32) Priority Dae :NA |KAISER-WILHELM ALLEE, 51368 LEVERKUSEN,
(33) Name of priority country ‘NA |GERMANY Germany
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)ROLAND WAGNER
(87) International Publication No NA 2)ANNE DUSSAUD
(61) Patent of Addition to Application Number ‘NA 3)NICHOLAS STASIAK

Filing Date ‘NA 4)KUNSHAN SUN
(62) Divisional to Applicatio Number ‘NA 5)KATHARINA STREICHER

Filing Date ‘NA 6)SHRUTISAGAR D. HAVELI
(57) Abstract :

This invention relates to the use of polyhydroxyaromatic compounds for the treatment of fibrous amino acid based substrat
preferred hair, new polyhydroxyaromatic compounds, aqueous compositions comprising the polyhydroxyaromatic compour
cosmetic compositions comprising the polyhydroxyaromatic compounds, in particular hair care compositions, and a prees
treatmenbf hair comprising the use of said cosmetic compositions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821044331 A
(19) INDIA
(22) Date of filing of Application :24/11/2018 (43) Publication Dt : 29/05/2020

(54) Title of the invention : A KIT FOR THE MASS MULTIPLICATION OF BACTERIA

(51) International classification :C12G(71)Name of Applicant -
1/689 | 1)VISE INNOVATIVE SOLUTION ENTERPRISE PVT

(31) Priority Document No :NA |LTD
(32) Priority Date :NA Address of Applicant :83, SATTADHARKRUPA SOCIETY
(33) Name of priority country :NA |A.K Road, Dharmnagar Road, Surat Gujarat India Gujarat Ini
(86) Internatbnal Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)VAGHASIYA Prakash D.
(87) International Publication No *NA 2)THAKAR Megha
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstrat :

ABSTRACT A kit for the mass multiplication of bacteria comprises of a kit for the mass multiplication of bacteria. The prese
invention is related to a kit containing Active bacterial strain, sterile water with antifungal substance and a pHrcetariddesalt
solution and carbon source for media that will provide a nutrient feeding system for the bacteria. The kit includingatheupdeit
rich food will be easy to be dispersed in the fields. Moreover, the present invention providesvautiipbsation of bacteria
promoting plant growth in liquid state fermentation method using antifungal treated media. The present inventieffécthost
simple to use, reproducible and pH balanced nutrient feeding system for growing plants. dgpeovavel composition and an
efficient and rapid system for mass propagation of healthy plants.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821044344 A
(19) INDIA
(22) Date of filing of Apftication :24/11/2018 (43) Publication Date : 29/05/2020

(54) Title of the invention : CONTINUOUS PRODUCTION OF FILLED CAPSULES AND METHOD THEREOF

. e :C11C|(71)Name of Applicant :

(51) International classification 13/04 | 1)Scitech Centre
(31) Priority Document No :NA Address of Applicant :7 Prabhat Nagar, Near Unichem
(32) Priority Date :NA |laboratory, Patel Estate Road, Jogeshwari West, Mumbail02
(33) Name of priority country :NA |Maharashtra, India. Maharashtra India
(86) International Application No ‘NA 2)ACG Pam Prarma Technologies Pvt. Ltd.

Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No NA 1)SINGH, Karan
(61) Patent of Addition to Application Number ‘NA 2)COOK, Roy

Filing Date ‘NA 3)WAGHMARE, Sumit
(62) Divisional to Application Nuier ‘NA 4)DESAI, Swapnil

Filing Date ‘NA 5)SINGH, Nirajkumar
(57) Abstract :

The present disclosure relates to a system and method for continuous productied o&fiBules. The system includes a continu
blender 40 for receiving and continuously blending ingredients discharged from one or more feeders (20a, 25a), (26irn25b)
blended mixture. The system includes a capsule filling machine 55 to reogite @apsules and fill the mixture in them to provid
filled capsules. The system includes multiple sensorsS&&lconfigured at predefined positions within the system to monitor tt
attributes associated with the ingredients, mixture, empty capsulefiljethdapsules. The system includes a control unit to cont
the feeders (20a, 25a), (20b, 25b), blender 40, capsule filling machine 50 and other components of the system totbbutgshe
within a predefined range to ensure that the filled cagsaite of predefined quality.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/11/2018

(21) Application N0.201821044374 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : A PROCESS FOR THE PREPARATION OF METHANE SULFONATE SALTS OF ESTERS OF
RACEMIC 2-AMINO-3-PHENYLPROPANOIC ACID AND THEIR CHARACTERIZATION AS MESOMORPHS

:C12F

(51) International classification 41/00

(71)Name of Applicant :
1)DR. M. M. V. RAMANA

(31) Priority Document No :NA Address of Applicant :DEPARTMENT OF CHEMISTRY,
(32) Priority Date :NA |UNIVERSITY OF MUMBAI, VIDYANAGARI, SANTACRUZ
(33) Name of priority country :NA |[(EAST), MUMBAI-400 098, INDIA Maharashtra India
(86) International Application No ‘NA 2)SHEETAL VENKATESH
Filing Date ‘NA 3)PUSHPA KUMARI YADAV
(87) International Publication No : NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)DR. M. M. V. RAMANA
Filing Date ‘NA 2)SHEETAL VENKATESH
(62) Divisional to Application Number ‘NA 3)PUSHPA KUMARI YADAV
Filing Date ‘NA
(57) Abstract :

The present invention relates to the preparation of methane sulfonate salts of estersiofZamino 3-phenylpropanoic acid and

their characterization as ionic liquid crystals
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application26/11/2018

(21) Application N0.201821044375 A

(43) Publication Date : 29/05/2020

(54) Title of the invention : PREPARATION AND CHARACTERIZATION OF ALKYL SHLUORENE9-CARBOXYLATES
AND ALKYL 4 -((9H-FLUOREN9-YLIDENE)METHYL) BENZOATES AS LIQUID CRYSTALS

:GO2F

(51) International classificatn 1/00

(71)Name of Applicant :
1)DR. M. M. V. RAMANA

(31) Priority Document No :NA Address of Applicant :DEPARTMENT OF CHEMISTRY,
(32) Priority Date :NA |UNIVERSITY OF MUMBAI, VIDYANAGARI, SANTACRUZ
(33) Name of priority country :NA |(EAST), MUMBAI- 400 098, INDIA. Maharashtra India
(86) International Application No ‘NA 2)SHEETAL VENKATESH

Filing Date ‘NA 3)PUSHPA KUMARI YADAV
(87) International Publication No : NA |(72)Name of Inventor :
(61) Patent of Addition to ApplicationiNnber ‘NA 1)DR. M. M. V. RAMANA

Filing Date ‘NA 2)SHEETAL VENKATESH
(62) Divisional to Application Number ‘NA 3)PUSHPA KUMARI YADAV

Filing Date ‘NA
(57) Abstract :

The present invention relates to the pragian of alkyl 9Hfluorene9-carboxylates and Alkyl 4(9H-fluoren-9-
ylidene)methyl)benzoates and their characterization as liquid crystals.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821044388
(19) INDIA
(22) Date of filing of Application :26/11/2018 (43) Publication Date : 29/05/2020

(54) Title of the invention : REFRACTIVE INDICES OF LIQUID CRYSTALS DERIVED FROM AMINO ACIDS, 4, 4'
(ANTHRACENE-9, 10DIYL)DIPHENOL, 9H-FLUORENE9-CARBOXYLIC ACID AND 4-((9H-FLUOREN-9-
YLIDENE)METHYL)BENZOIC ACID PRECURSORS

(71)Name of Applicant :
. I :C07C| 1)DR. M. M. V. RAMANA
(51) International classification 253/0(  Address of Applicant :DEPARTMENT OF CHEMISTRY,
(31) Priority Document No :NA |UNIVERSITY OF MUMBAI, VIDYANAGARI,
(32) Priority Date :NA [SANTACRUZ(EAST), MUMBAI-400 098,INDIA Maharashtra
(33) Name of priority country :NA |India
(86) International Application No ‘NA 2)SHEETAL VENKATESH
Filing Date :NA 3)PUSHPA KUMARI YADAV
(87) International Publication No " NA 4)JESSY P.J
(61) Patent of Addition to Application Number :NA |(72)Name of Inventor :
Filing Date :NA 1)DR. M. M. V. RAMANA
(62) Divisional to Application Number ‘NA 2)SHEETAL VENKATESH
Filing Date :NA 3)PUSHPA KUMARI YADAV
4)JESSY P.J
(57) Abstract :

The present invention relates to the refractive indices data and plots of refractive indices of liquid crystals derawaéhfvcanids,

4, 4(anthracen®, 10diyl)diphenol, 9Hfluorene9-carboxylic acid and 4(9H-fluoren9-ylidene)methyl)benzoic acid at different

wavelengths with variation in temperature from-80°C at intervals of 5°C. The refractive index measurements of the liquid ci
are useful in the dése design and display performances of photonic and optoelectronic display devices, optics and lens des
electrically tunable LC lenses, exfi@av dispersion glasses and tunable laser sources.
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(12) PATENT ARPLICATION PUBLICATION (21) Application N0.201821044475 A
(19) INDIA
(22) Date of filing of Application :26/11/2018 (43) Publication Date : 29/05/2020

(54) Title of the invention : DEVICE AND METHOD FACILITATING LANGUAGE LEARNING

. e :GO9E|(71)Name of Applicant :

(51) Internatioal classification 1906C| 1)Indian Institute of Technology Bombay
(31) Priority Document No :NA Address of Applicant :Powai, Mumbai 400076, Maharasht
(32) Priority Date :NA |India Maharashtra India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Malhar Arvind Kulkarni

Filing Date ‘NA 2)Pushpak Bhattacharyya
(87) International Publication No :NA 3)Preethi Jyothi
(61) Patent of Additiotio Application Number ‘NA 4)Hanumant Harichandra Redkar

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

System and method facilitating language learning Embodiments provide a methoslyatehafacilitating language learning. A
query from a user of received through a user interface of a device. Processor of the device searches the query throaggiba s
storing words in the one or more languages. One or more language learniimmseltg generated with regard to the query of the
user and one or more language learning solutions are displayed over a display of the User Interface of the devicidted pre:
manner. FIG. 5
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821044558 A
(19) INDIA
(22) Date of filing of Application :27/11/2018 (43) Publication Date : 29/05/2020

(54) Title of the invention : A POWER PACK SYSTEM FOR ELECTRIC VEHICLE AND METHOD THEREOF

. e :B60L | (71)Name of Applicant :

(51) International classification 53/12:| 1)TORK MOTORS PVT. LTD.
(31) Priority Document No :NA Address of Applicant :Plot No. 4/25, Sector 10, PCNTDA,
(32) Priority Date :NA |Bhosari, Pune Maharashtra India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)SHELKE, Kapil

Filing Date ‘NA
(87) International Publication No " NA
(61) Paent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A POWER PACK SYSTEM FOR ELECTRIC VEHICLE AND METHOD THEREOF Abstract of the Invention Disclosed here
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